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LEGISLATIVE ASSEMBLY.

Monday, 6th March, 1933.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. Deputy President (Mr. R. K. Shanmukham
Chetty) in the Chair.

QUESTIONS AND ANSWERS.

TRAVELLING OF PERSONS RECEIVING THE BENEFIT OF THE LEE PASsAGE
CONOESSIONS BY SHIPS FLYING A Brrrisa Frac.

640. *Mr. K. 0. Neogy: (a) Will Government be pleased to state
whether they have received any suggestion to the effect that in future all
civil and military servants, serving under the Government of India and
receiving the benefit of the Lee passage and concessions, should go home
on leave or return from home to India only on ships flying a British flag?

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state, whether any instructions have been issued by them
to the servants concerned in pursuance thereof or whether they propose
to issue any such instructions?

(c) Is it the intention of Government to arrange with particular
steamship lines for the transport of Lee concession passage holders and,
if so, are they prepared to invite from British and other foreign lines the
lowest rates for such trangport before final arrangements are made?

The Honourable Sir Harry Haig: (a) Certain representations to this
effect have been made.

(b) and (c). These representations are under consideration and Govern-
ment regret that they cannot at present make any statement on the subject.

Mr. K. O. Nm: Who were the parties who have made these repre-
sentations?

The Honourable Sir Harry Haig: It is practically, one may say, from
the shipping interests concerned.

Mr. K. 0. Neogy: Has any suggestion come fiom the India Office in
regard to this matter?

The Honourable Sir Harry Haig: The representation has been forwarded
by the India Office for consideration.

Diwan Bahadur A. Ramaswami 'Iudl.liu.’: Will the Government cqnsi-
der the advisability of restricting, if there is to bo sny restriction 8t all,
it to ships flying under the British flag and not to any particular concern.

( 1579 ) A
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_ The Honourable 8ir Harry Haig: I do not think there is any sugges-
tion other than that which my Honourable friend has made.

Mr. 8. 0. Mitra: Will Government consider the advisability of helping
Indian shipping, now that there are a few Indian Companies like the
Scindia Steam Navigation Company engaged in this work?

The Honourable Sir Harry Haig: I do not think they will be capable
of coping with the whole of the traffic.

Mr. XK. 0. Neogy: Has the attention of the Honourable Member beenr
drawn to a statement which was made at a meeting of the P. and O.
Shareholders in December last by the Chairman of that Company in which
he claimed that the P. and O. stock holders in their capacity as tax-
pavers were payving the fares of those gentlemen who enjoved the Lee
concessions ?

The Honourable Sir Earry Halg: T did notice some statement to that
effect.

M+, K 0. Neogy: Does the Honoursble Member agree that the P. and
0. stock bolders pay the fares of the officers enjoying the Lee concessions?

The Homoursble Sir Harry Haig: I should have supposed that the
P. and O. stock holders, in their capacity as Indian tax-pavers, would

have contributed & very small amount to that sum.

Mr. K. O. Neogy: Has the Honourable Member any idea as to the
number of P. and O. stock holders in India?

The Homourable Sir Harry Haig: I have no information,

~ Mr. K. 0. Neogy: How does the Honourable Member then assume
that thev contribute even to a very small extent towards this concession?

The Honourable Sir Harry Halg: I think it may be assumed that there
are a fair number of P. and O. stock holders who are also Indian tax-

payers.

Mr. . 8. Millar: Will Government be pleased to state whether the
same rebates are given by foreign lines as the British lines?

The Honourable Sir Harry Haig: T am afraid T have no information
on that subject.

Mr. K. O. Neogy: Ts any rebate granted at all to officers travelling
under the Lee concessions?

The Honourable Sir Harry Halg: I am afrald T am not familiar with
the actual terms, but my impression is that the farer of officers are debited

against the credite which stand in their names in their own accounts.

Sir Oowasft Jehangir: Will the Honourable Member, while considering
this avestion, also consider the advisability of laying down some condition
that these P. and O. ships should go at the same speed as other foreign
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ships, provide the same class of food and also the same amenities of life
that cther Companies now provide? I have no objection to concessions
being given. but want to see, Sir, that passengers also get the same value
for the money that they pay out.

The Honourable Sir Harry Haig: I do not think, Sir, that the Honour-
able Member need necessarily assume that these representations will be
accepted. As I said before, the matter is merely under consideration at
the present moment, and no conclusions have been formed.

- Diwan Bahadur A. Ramaswami Mudaliar: Is it ¢ fact that as a matter
of practice, the certificates issued to officers are issued in the name of the
P. and O. Company?

The Honourable Sir Harry Haig: No, Sir. At present it is open to
officers to use the credits in:their accounts for travelling by ships of any
line.

Mr. K, O. Neogy: Is it not a fact that indirect canvassing is done by
Government officials here in favour of the P. and O.?

The Honourable Sir Harry Haig: No, Sir.

Mr. K. 0. Neogy: Was any such canvassing done with reference to
the Round Table Conference delegates, and was any of them to'sec whether
they could not travel by the P. and O ?

The Honourable Sir Harry Haig: I have no inférmation at all about
it. C

Mr, K. P, Thampan: May I know if it is not yet time to abolish the
Lee concessions altogether? ‘

The Honourable Sir Harry Haig: Not in the opinion of the Govern-
ment.

RECRUITMENT TO THE SUBORDINATE ACCOUNTS SERVICE.

641.+8ardar Sant Singh: (a) How many candidates were taken by direct
recruitment in the Subordinate Accounts Service on the civil side and
postal side since the 1st of January, 1930? How many of them are Sikhs.
Muslims and Hindus? What was the total strength of this service on
the 1st of January, 1933, and the respective strength of the various
communities ?

(b) Is it a fact that only those apprentices are recruited dircetly who
are young men with brilliant university records? If so, is it a!sn a fact
that the new apprentices recruited since 1930 possessed these qualifications?

(c) Is it also a fact that since the direct recruitment was opened to
minority communities from the beginning of the year 1980, the percentage
of passes in the departmental examination has been bropght-.down.f-g'om
80 to about 8? Ts it also a fact that .none of t_he recruits with brilliant
university records has been declared successful since 1930? Is it also 5
fact that the successful examineee during the last three years posgeese
very low educational qunlifications as compared with these apprentx;es.

. A
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(d) Are Government aware that these failures are attributed to
undesirable methods and are Government prepared to appoint an impartial
examiner fiom outside the department to revise the papers of the
examinees Jf the vear 19827

(¢) In case Government are not prepared to appoint an outsider to revise
these papers, are Government prepared to give the apprentices a fourth
chance to appear in the departmental examinations ?

The Honourable 8Sir George Schuster: With your permission, 8ir, I
will deal with questions Nos. 641 to 645, and 650 to 855 together.

The information is being obtained and will he laid on the table on
receipt.

Exrrorumer oy S1xus i¢ THE OFFIcE OF THE DEPUTY ACCOUNTANT GENERAL,
Posts ANp TELBGRAPEHS, DELEHI.

1642. *Sardar Sant Singh: Will Government kindly state:

() the number of persons, “‘:3 employed in the office of the
Deputy Acoountant General, Posts and Telegraphs, Delhi,
every year in A, B, and C classes separately since 1928,

(b) the number of Sikhs so employed,

(c) the number confirmed since 1928, and

(d) the number of Sikhs so confirmed?

EMrPLOYMERT OoF SIXxHS I¥ TH® OFFICE oF THE DEPUTY AOCOUNTANT
GxxxraL, Posts AND TrLBGRAPHS, DELHI.:

1643. *Sardar Sant Singh: (a) Will Government kindly state the total
number of Bikhs on roll in each class (A, B and C) in the office of the
Deputy Accountant General, Poste and Telegraphs, Delhi?

(b) When were the recruitment examinationg for the Upper Division
held after 1928 in this office? How many were declared successful in
each examination? How many were Sikhs and what position did they
securs in the examination?

(c) Have all of those successful examinees been confirmed in the
Upper Division? If not, how many remain unconfirmed and the reasons
for not being confirmed? Is it a fact that no Sikh has been confirmed,
though the position of a Sikh in the examination was comparatively higher?

SurERvISoOR OF REOORDS OF THE OFFicE or THE DEPUTY AOCOOUNTANT
GENERAL, PosTs Axp TELEGRAPHS, DELHI.

1644, *Sardar Bant 8ingh: (a) Is it a fact that the present Supervisor
Record of the office of the Deputy Accountant General, Posts and Tele-
graphs, Delhi, is a Kayasth. If so, how many persons belonging to this
caste or sub-caste of Kayasths have been employed in this office? Are
Government aware that this particular Supervisor’s attitude in his official
work is anti-Bikh and that he gives vent to his feelings often in office? If
. go Government propose to teks suitsble departmental act'on against

4¥or answer to this question, see answer to question No. 641,
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(b) Is it a fact that Mr. A. C. Badenoch, the ez-Accountant General,
left an order on record to the effect that no local man should be appointed
as & Supervisor Record in this office? Is it & faot that the present
Bupervisor Record belongs to Panipat, Karnal District? If so, does he not
fall within the term ‘‘local man’’ 'and, if so, why was he appointed?
Do Government propose to transfer him to some other post?

COXFIRMATION OF ONE MR. BasHIR AHMED AKHGAR IN THE OFFICE OF THE
DEPUTY ACCOUNTANT GENERAL, Posts AND TELEGRAPHS, DELHI.

. *Sardar Sant Bingh: Is it a fact that the Government of India
issued orders not to confirm any person employed after the 15th July, 1931?
If s0, is it 8 fact that one Mr. Bashir Ahmed Akhgar, B.A., was employed
after the 15th July, 1981, and has since been confirmed in the office of the
Deputy Accountant General, Posts and Telegraphs?

DEMOTION OF OERTAIN IXsPROTORS OF CREWS ON THE EasT INDIAN RATLWAY.

646. *Mr. B. N. Misra: (a) Is it a fact that the following staff were
appoinied as Inspectors of Crews (Ticket Checking Staff) in the grades of
Rs. 150—10—200 in the Operating Department of the East Indian Rail-
way, before the 1st June, 1931, the date of introduction of the present
Moody-Ward scheme of ticket checking:

Messrs. M. Azam, K. M. Asgar, M. L. Takru, M. V. Bhavnani,
G. P. Dass, J. W. Workman, M. A. H. Shirazi, Kartarsingh,
A. L. Deefholte?

(b) If so, will Government please state (i) under what ecircumstances
were they demoted to grades Rs. 110—5—140 and Rs. 70—5—95 since
1st June, 1981; (i) whether the posts held by them were temporary, but
they were confirmed in their appointments; and (iii) whether Fundamental
Rule 28 is applicable to them?

¢) Is it & fact that the nature of duties assigned to these Inspectors
of Crews in these demoted grades are almost the same after 1st June,
1981, as before 1st June, 1981, in the old Crew system?

(d) 1s it & fact that their services have been confirmed since 1st June,
1981, in these reduced grades?

(e) Is it a fact that their services have been considered as continuous
since the dates of their appointments? If so, why have they not been
_admitt?ed to the benefits of Provident Fund since the dates of their appoint-
ments

f) Will Government state whether the Railway Board letter No. 683-
E. G. of 8rd March, 1981, pertaining to the main principles of retrenchment
or reduction or demotion is applicable to these Inspectors of Crews? If so,
how was their case not considered along with the ticket checking staff
of the permanent sstablishment, when these Inspeetors held temporary
appointments for periods exceeding 12 months’ continuous service?

(9) Is it a fact that the old pays and grades of the ticket checking
staff of tho permanent establishment have since been restored to them?
I 80, under what circumstances have these privileges been denied to these
Inspectors of Crews?

Mr. P. R. Rau: I have called for the information and will lay a reply
on the table in due course. '

+For answer to this qil?ﬂ.iﬂh, see answer to question‘ No. 641.
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CONSOLIDATED ALLOWANCE OF INSPECTORS OF CREWS ON THE East INDLAX
Ranway.

647. *Mr. B. N. Misra: (a) Is it a fact that the old T. T. Is. of the
‘Accounts Department of the East Indian Railway have been given consoli-
dated allowances at the following rates as a compensation for the mlleage
allowances they used to draw before 1st June, 19817

Re. .
TptoRe. 100 . . . . . . . . . 88
From Rs. 101 to Rs. 180 50 .
From Rs. 191 and above 66

(b) Is it a fact that these Inspectors of Crews used to draw travelling
alowance at Rs. 2-8.0 per diem before 1st June, 1981 and that after this
date those of them who have been demoted as T. T. Es. in grades
Rs. 70—5—05 are given only Re. 20 as oonsolidated sllowance? If so, why?

Mr. P. B. Rau: (a) Yes.

(b) I have called for the information and will iay a reply on the table
in due course.

MusLIM ACCOUNTANTS IXK THE STATE RAILWAY AOCOUNTS DEPARTMENT.

648. *Shaikh Fasal Haq Piracha: Will Government please state the
number of Muslim Acoountants in the State Railway Accounts Depart-
ment? Have there been any recent reversions of Muslim Accountants?
If 8o, will Government please state whether the Muslim Acoountants who
have been reverted have passed any departmental examination which
qualify them to work as Accountants? If so, are Government prepared to
oonsider the question of their restoration as Accountants, with a view to
improving to a certain extent the poor representation of Muslims in the
cadre of Accountants on the State Railways?

Mc. P. R. Rau: The number of Muslim Accountants now on duty is
12. T am not aware of any recent reversions of Muslim Accountants, but
I am informed that among five Probationary Accountants, who were origi-
nally appointed as Officiating Accountants subject to passing an examina-
tion within a fixed period and have been reverted to their substantive
posts on their failure to do so, there are three Muslims. I understand
that they have passed another examination which makes them eligible for
appointment as Officiating Acoountants. Memorials have been received
from some of these Probationary Accountants who have been reverted, and
I can assurm my Honourable friend that they will receive my most oareful
ronsideration.

E EMPTION OF OBRTAIN MUSLIM ACOOUNTANTS FROM THE EXAMINKATION
oF RAILWAY ACOCOUNTS.

649. *Shaikh Fazal Haq Piracha: (a) Will Government please state
the number of candidates by communities who were declared successful
in the Appendix D examination of the Railway Accounts held in Novem-
ber, 1981, and November, 1982°?
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~ (b) Do Government propose to examine the cases of those Muslim
candidates, who failed but otherwise did well in these examinations and
whose work as Acoountants has been well reported on. for exemption from
examination ?

Mr. P. R. Rau: (a) I lay a statement on the table showing the number
of candidates by communities who appeared and succeeded in the examins-
tions referred to.

(b) I am not aware whom my Honourable friend would include in
the category of ‘candidates who failed but otherwise did well’ in these
examinations. Government consider it undesirable to grant exemptions
of this sort.

Statement.
c 3. ou):;i' d:u | No. of
appeared. candidates.
1931 Examina‘ion—
Hindu . . . . . . . . 148 29
Muslim . . . . . . . . 8 Nd
8ikh . . . . . . . . ) Nid
Anglo-Indian and Christian . . . . 9 Nil
Total . 174 29
1932 Examination—
Hindu . . . . . . . . 131 12
Muslim .. . . . 12 1
Sikh . . . . . . . . 5 2
Anglo-Indian and Christian . . . . 13 2
Others . . o . . . . 2 Nd
Total . 163 17

‘EMPLOYMENT OF MUSLIMS IN THE SUBORDINATE ACCOUNTS SERVICE.

. *Shaikh Fazal Haq Piracha: (a) Will Government please give
the total number of Muslims and Hindus in the Subordinate Accounts
Bervice (civil side) at present?

(b) Have Government taken any steps to give Muslims their proper
share in this important service? If so, what?

(c) Is it a fact that the Subordinate Accounts Service examination,
with rare exceptions, is only open to the clerks in audit offices?

+For answer to this question, see answer to question No. 641.
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i

(d) What is the total number of clerks in the Civil Audit Offices in
India? Out of them how many are Muslims? '

(e) Have Government considered the question of recruiting more
Muslims directly in the Subordinate Accounts Service?

(/) What is the total number of candidates who sat for the Subordinate
Acoounts Bervice examination last yesr? How maeny of them were
Muslims ?

(9) How meny Hindus have passed the Subordinate Acoounts Service
examinsation since 1980, and how mauny Muslims have so passed?

PERCENTAGE OF SUOCRSSFUL CANDIDATES IN THE SUBORDINATE AOCOUNTS
SxBvVIcCE EXAMINATION.

1651. *Shaikh Fazal Haq Piracha: (a) What has been the percentage
of successful candidates in the Bubordinate Accounts Service examination
since 1925? , '

(b) Will Government be pleased to state the reasons for the extremely

w of the successful candidates in the examination beld in
19827 ,

HOLDING OF THE SUBORDINATE SERVICE EXAMINATION BY THE PuBLIO SERVIOR
COMMISSION.

1652. *Shaikh Fazal Haq Piracha: Is it a fact that all the Becretariat
examinations are held by the Public Services Commission? If so, are
Government prepared to consider the desirability of the Commission hold-
ing the Subordinate Accounts Service examination as well?

NuUMBER 0¥ CLERKS IN THB AUDITOR GENERAL'S OFFICE.
1653. *Shaikh Fazal Haq Piracha: (a) Will Government please state
the total number of clerks employed in the Auditor General’s office?
(b) How many of them are Muslims?

STRENGTH OF THR SUBORDINATE ACCOUNTS SERVIOE IN THE AUDITOR
GENERAL'S OFFICE.
1654. *8haikh Fasal Haq Piracha: (a) What is the total strength of
the Subordinate Accounte Service in the Auditor General’s office?
(b) How many of them are Muslims? .
. ’
REPRESENTATION OF MUSLIMB IN THE AUDITOR GENERAL'S OFFicm.

1655. *Shaikh Fazal Haq Piracha: What steps have Government taken
or propose to take to give due representation to Muslims in the Auditor
General's office?

RETRENCEMENT IN THE CHIEF AcooUNTS Ormom or THR Morre WasTemw
RarLway.
656. *Bhaj Parma Nand: Will Government be plessed to state:.

(a) if on separation of Railway Audit from Accounts on st January,
1929, it was laid down in F. C. memo. No. 5565-F., dated
81st July, 1929, to make all clerical recruitments in future to

+For answer to this question, see answer to question No. 641.
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. railway accounts offices through an all-India competitive
examination, laid down in Appendix B, to the above memo.,
and that communal proportion would also be kept in view for
recruitments ;

(b) if retrenchment in the accounts offices of State Railways is
made on a communal basis, i.e., the ratio of the respective
communities as existed in each Railway Accounts Office
immediately prior to the retrenchment campaign, i.e., some
date in 1931 should be maintained intact; :

(o) if it is a fact that in calculating the ratio of the respective
communities as in 1931 so far at least as the Chief Accounts
Officer, North Western Railway, is concerned, temporary
clerks appointed safter 1st January, 1929, otherwige than
through recruitment examination have also been taken into
acoount;

(d) if a declaration was obtained from every clerk appointed in the
Railway Accounts Offices after 1st January, 1929, otherwise
than through the above-quoted examination, to the effect that
he was liable to be displaced by the Appendix B passed clerks
as and when the latter were posted to that office;

(e) if it is a fact that in effecting retrenchment in the Accounts
Office of the North Western Railway, Hindu Appendix B
clerks have had to be or are likely to be discharged from
gervice on account of the communal adjustment while the
temporary non-Hindu clerks (appointed after 1st January,
1929, on the clear understanding that they were liable to be
displaced by the Appendix B clerks) are being retained in
service ; :

(f) if the answers to the above be in the affirmative, why it is
proposed to turn out of service Appendix B passed permanent
Hindu clerks and to retain unqualified and purely temporary
pon-Hindu staff appointed after 1st January, 1929, and
whether Government are prepared ‘to order that in
determining the ratio of the staff of the respective communities:
for purposes of retrenchment, only those appointed before 1st
January, 1929, and/or through Appendix B examinstion be
takert mnto consideration?

Mr, P. R. Rau: (a) to (d). Yes.
(¢) and (). I am informed that all the clerks who had passed Appendix
B examination and were retrenched have since been re-employed.

RETRENCHMENT IN THE CHIEF AccouNTs OFFICE OF TER NORTH WESTERN
RAILWAY.

657. *Bhaj Parma Nand: Will Government be pleased to state:

(a) if in terms of para. 17 of the Railway Board communiqué dated
the 6th June, 1982, the rule of simple length of service and
maintenance of communal ratio apply only in cases of block
retrenchment ;

(b) it it is a fact that in the Chief Accounts Office, North Western
Railway, the communal ratio is being maintained in cases of
ordinary reversions and withdrawal of sanction of temporary

posts ;
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(o) if it is a fact that the maintenance of commmunal ratio, and in
pursuance of ﬁhsﬁ turning out of service senior Hindu clerks, in
cagses of ordinary reversions and withdrawal of sanction of
temporary posts is against the letter and spirit of Funda-
mental Rules; and

(d) if the answers to parts (b) and (c) are in the affirmative, what
action Government propose to take to redress the grievances
of the senior Hindu clerks?

Mr P. R. Rau: I have called for certain information and shsll lay a
reply on the table in due course.

APPEAL YOR RELIEF OF }PERSONS, DEAD AND INJURED, IN THE ALWAB
DISTURBANCES.

658. *Bhal Parma Nand: Has the attention of Government been
drawn to a press report, dated January 18th, 1983, fram Alwar published
in the Hindustan Times dated the 15th January, 1983, about a letter
addressed to the Red Cross Ambulance Society by Ch. Yasin Khan, M.L.C.
of Gurgaon appesling to the Bociety to send Red Cross Ambulance and
rebief parties for 1,505 persons dead and injured in the Alwar disturbances?

Mr. G. S. Bajpal: Yes, Sir.

Bhal Parma Nand: Will the Honourable Member state what were the
contents of that letter?

Mr. G. 8. Bajpai: I have the text of the telegram before me here. It
is to this effect:
‘‘Severa]l hundred injured at Govindgarh fifteen gunshot injured men here several

serionsly injured more coming accommodation medicine not available please help
immediately.”’

Bhai Parma Nand: What is the report of the Red Cross Society deputa-
tion which went over there? Were these allagations found to be correct?

Mr. G. 8. Bajpai: 8o far as I am aware, those who went to Alwar,
on behalf of the Red Cross Society, did not submit any report.

Bhal Parma Nand: Is the Honourable Member aware that the state-
ments in the Press described the figures, that were given in that telegram,
a8 quite incorrect and misleading?

Mr. G. 8 Bajpal: Who gave that statement? In the report. which T
have, this information does not figure.

Bhai Parma Nand: You have had a report then?

Mr. G. 8. Bajpal: T have the report of tho Red Cross Society on the
question asked by the Honourable Member.

Bhal Parma Nand: What is your report? Does it say that these figures
are correct? '
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. Mr. G. 8 Bajps: They make no mention of these figures. All the
information I have received is that they took no action on the telegram,

but that they acted upon the request of the military authorities operating
in Alwar. i

Bhal Parms Nand: What do they say about the accuracy of the figures?

. Mr G 8, Bafpai: It was not the function of the Red Cross Bociety to
Inquire into events in Alwar. They were merely sasked to furnish medical
aid and they furnished it.

Bhai Parma Nand: To how many people did they furnish aid?
Mr. G. 8, Bajpat: I have no information >n that point.

Dr. Ziauddin Ahmad: May I ask whether Government will make in-
quiries about the correct figures?

Mr H. A. Y. Metcallo: Government have no information as to exactly
what happened there in the way of casualties. The most that I can say
is that a few killed and wounded were brought into British India. There
may have been other casualties, but as the House will understand, a
number of these were probably removed from the spot.

Dr. Ziauddin Ahmad: May I ask, in view of the fact that such a wide
difference of opinion exists amongst the Press. is it not desirable that Gov-
ernment should make more inquiries and let the public know definitely as
to what actually happened?

Mr. H. A. ¥. Metcalfe: On a point of order, Sir. May I point out that
this involves the discussion of the administration of a State which is in
relation with the Governor General? I have given what information I have,
and any further questions will merely lead to a discussion which I could
hardly take part in.

Dr. Ziauddin Ahmad: I simply, Sir, want information; I do not want
to enter on a discussion.

Mr. H. A. F. Metcalfe: I have already given all the information at my
disposal, which is as to the number of casualties which were brought into
British territory, and which were certainly very much fewer than the
figures mentioned in the telegram.

Dr. Ziauddin Ahmad: Here the Honourable gentleman has taken for
granted figures are much less than those stated here. Is the Honourable
Member’s information based on gome inquiry, or is it only his guess-work?

Mr, H. A. ¥. Metcalfe: Tt is certainlv not based on guess-v_vork to _t!ﬁs
extent that that number of casualties were actually brgught, into British
territory. As to precisely what happened in Alwar territory, I am not 1n
a position to make any further statement.



MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.
EXTENSION OF THE TERM OF THE LBOGISLATIVE ASSEMBLY.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.
I have got a Message from His Excellency the Governor Gensrsl.

(The Message was received by the Assembly standing.)
“Gentlemen of the Assembly, '

Your Chamber is now in the third year of its mormal term of three years, and the
guestion of the date of the next General eleotion has beem engaging my nitenmtion. As

this 13 a matter of great interest to you and to the public geu:ZI , 1 take an early
opportunity of informing you of my present decisions. R C

Under the operation of section 63-D of the Government of India Act, the term
of this Assembly will expire next January, and, in the ordimary course I would Aave
dissolved it in the Autumn of this year, so that a General Elaction could be Aeld towards
the end of tlu'cgcar and the meeting of the new Assembly convemed in the beginning
of next year. Howerer, as you are awure, His Majesty’s Government are pressing
forward with their plane for u Federal Conmstitution in India, and the new Assembly,
which would meet for the firat time next January, might have a short life, I feel that
the expenditure of energy and money which a General Election entails, both on Govern-
ment and on idates, would hardly be justified in tRese circumstances, and parti-
cularly so at a time when public mterest will be focussed on the new Constitution, and
Gorvernment and pubdlic men will be busy preparing for its mauguration.

1 Rave, therefore, decided not to dissolve the Assembly or to hold a General Blection
this year. I propose, when the time comes, to cxercise my powers under section 63-D
of the Qovernment of India Act, und to extend the life of this Assembly for such
period as muy seem expedient in the light of the conditions then prevailing.

(Sd.) WILLINGDON:"
New Delhi;

The 6tA March, 1998.
(Loud Applause.)

THE GENERAL BUDGET—LIST OF DEMANDS.

Skcoxp STAGR.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): Order, order.
The House will now start the discussion on the sccond stage of the General
Budget. The Chair has had a conference with the Leaders of Parties this
morning when it was understood that the various Leaders thought that
it would generally meet the wishes of this House if some arrangement
could be arrived at by which each Party might get allotted a definite time
in which to inaugurate discussion on a particular topic under a particular
Demand. Honourable Members no doubt know that this procedure, or rather
this variation in normal procedure, has been accepted by the House
during past vears; and if it i8 the wish of the House that this
variation in normsl procedure should also be allowed this year, the
Ohair would have no objection. According to the arrangements which the
Chair understood would meet with the gencral approval of the Party
Leaders, they desire the Chair, if the House so agrees, to arrange for the
discussion in the following order:-

On Monday, that is, today, in the forenoon, the European Group
wish to initiate the discussion on a cut motion under Demand
No. 16;

( 1580 )
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In the afternoon, the Nationalist Part il initi :
) y will initiate the dv
under a cut motion under Demand No. 17; 6 (isoussion

On Tuesday morning, the Nationalist I'arty will continue to take
:I?Ot%er' ::dt unlggg Dei:’mnd No. 28, and on Tuesday, afternoon

e Uni ia Party will initi i i
e o 3o, y initiate discussion under
On Wednesday, the whole day will be given to the Independent
Party, when they propose to have a discussion on Demand

No. 89 in the forenoon and on Demand No. 81 in the after-
noon;

Thursday morning will be given to the Centre Party. They have
not yet intimated the topic for their discussion; and Thurs-
day afternoon will be given to those gentlemen who do not
belong to any Party if they are prepared to come to some
understanding among themselves; and Friday will be devoted
to discussion according to the normal procedure. The Chair

would like to know whether this arrangement meets with the
approval of the House.

Several Honourable Members: Yes, yes.

i m.Mmblo 8ir George Schuster (Finance Member): May I ask,
8ir, whieh particular cut motion in regard to income-tax will be moved
this afternoon?

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Chair
will let the Honourable Member know.

The Chair takes it, then, that the House agrees to follow this procedure.
The Chair will also help the House in facilitating the discussions. Under
the Standing Orders, there is no time-limit for speeches in regard to cut
motions, but the Chair has felt very often that there is & general desire on
the part of Honourable Members that opportunities should be given to
as many Honourable Members as possible to take part in the discussion.
Therefore, if the House so desires the Chair would like to fix o time-limit of
20 minutes for those Honourable Members who have to move the cuts and
a time-limit of 15 minutes for other Honourable Members.  (Voices:
““Yes, yes.') The Chair proposes to enforce. then, a time-limit of 20
minutes for the Mover and of 156 minutes for other Honourable Members.
(Applause.)

Raja Bahadur G. Krishnsmachatiar (Tanjore cum Trichinopoly: Non-
Mubammadan Rural): May I know, Sir, if during the discussion of tl':'e
other cuts of the other Parties, we also may speak? (Voices: ““Certainly ",
*Certainly’’). Thanks very much, I thought by agreeing to one parti-
cular day for some Party, the others lost the right . . . . ...

Mr. De President (Mr. B. K.' Shnnml_xkham Chetty)z The
partioular I'Etr’ﬁy that moves the cub motion has simply got the right of
initiating the discussion thereon.
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Dexaxp No. 16—Cusrons.

Mr. Deputy President (Mr. R. K. Shanmukh m Chetty): O
The motion before the Ho(use i8: * o) rder, order.

“That & sum not exceeding Rs. 63,75,000 be to the Governor Gen i
Council to defray the charges which wil| come inmdcoum of payment du‘:ng th:uyle::
ending the 3lst day of March, 1834, in respect of ‘Customs'.”

Dumping of Goods into India by Countries with Depreciated Currencies.
8ir Lestie Hudson (Bombay: European): Sir, 1 beg to move:
“That the demand under the head ‘Customs’ be reduced by Rs. 100.”

8ir, this is by no means the first time that efforts have been made to
prevail on the Government o introduce legislation and to take prompt
executive action against the dumping of large quantities of manufactured
goods on this country at prices which are entirely uneconomic and which
enable them to undersell struggling indigenous factories. Many of these
factories have been forced to curtail production and some of them are
reduced to such parlous condition that they are on the point of extinction.
The House is aware no doubt of some of the interests affected, They may
be interested to know that they comprise, amongst others, paints, varnishes,
paper, cement, pottery, i.e., porcelain and earthenware, slectrical ingula-
tors, lead pencils, brushware, many varieties of cotton piece-goods and
artificial silk goods, and many other articles produced by small and large
fuctories in this country. There is legislution of the tvpe that T press for
in many countries of the world, in Canada, South Africa and Australia;
whilst France and other Continental countrics have imposed surtaxes on
imports from eountries with depreciated cxchanges. Great Britain herself
in November, 1931, passed an anti-dumping Bill known as the Abnormal
Importation (‘ustoms Dutyv Bill to assist its own industries to compete with
dumped goods. All over the world steps have been taken by Governmente
to counteract the flooding of their markets by countries whose deprecinted
exchanges enable them to undercut home industries. 1 would remind the
House that some ten vears ago the Fiscal Commission recommended the
framing cf such legislation as I am now asking Government to enact. The
Tariff Board has on at least two occasions very clearly snd definitely stated
that the imposition of a duty by the executive without reference to the
Legislature is imperative if serious damage to home manufactures is to be
avoided. T would refer Honourable Members, in this regard, to paragraphs
8 and 9 of the Tarift Board report on protection for galvanised shecte and
to the report on protection for the steel industry. I maintain, Sir, that if
an indigenous industry is able to make out a primd facie case that it is
heing driven out of business by goods from foreign countries owing to the
depreciated currency of those countries, the Government of India should bhe
in a position to take immediate action to prevent the ruin of that industry.
T am making no demand for protection against fair competition, but against
crushing competition due to these depreciated currencies which are entirely
fortuitous to the countries concerned.

Tt would be wearisome to the House to listen to a number of instances
nf the prices of articles with which the country is bcing. flooded. apecially
trom Japan. But T saw the other day lead pencils which are being sold
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#t one anna a dozen whereas a factory in Madras cannot produce them at
much less than three or four times that price. I am taking very homely
items just to bring it home to the House that it is shese smail industries
just as much as the big ones which have been so hard hit. Japanese cups
and saucers can be bought for 14 annas a dozen in Calcutta where a local
factory is entirely unable to turn them out at anything like that price.
There are countless other instances of similar dumped prices and I am
quite sure that the Commerce Department must have a very bulky fiie from
the representatives of those factories. In fact the Commerce Department
received a deputation on this subject six or seven months ago,—last July.
I think. A very clear and comprehensive letter pointing out the cause and
effect of this dumping and suggesting methods of combating it was
addressed in September last by one of the leading Associations in India to
the Commerce Department; whilst the Honourable the Finance Member
in Calcutta last month listened to a Resolution on the same lines, as my
present motion, asking for the legislation. All these representations bave
had the backing of responsible people, people who see the nascent and
growing industries of this country being driven to bankruptcy; and I beg
of Government that they will not turn a deaf ear to what may easily be
in several cases the dying appeal of these struggling industries. I am
aware that there are several reasons which can be put forward for not
acceding to these appeals. It has been argued that thé opportunity of
buying imported articles choaply is a benefit to the consumer, and of course
the interests of the country as a whole have to be considered. If that
position were due to fair competition or due to a faulty organisation of the
industries in this country or any other fault in the management of Indian
factories, I should not have so much to say. But it is not so in the present
case. for it is entirely due to the fall in the value of the yen that this
position has arisen. An individual consumer may benefit by being able to
buv nn article at less than its true econcmio price, but the country loges
the price of that article in the employment which is, or will pe, ]ogt in its
manufazture and in the production of the raw materials of which it is made
whilst the lakhs of rupees which would be spent and retained in this
country are lost to the country by remittance abroad. Unemploy:rlzlxelx:
must increase in the closing of the factories themselves ;—there wi
v 4 already very full market,—and in the
more unemployed thrown on an y ver ”
; . ials in the country and in the manu-
ssation of the demands for raw materials ) )
ce: . : t to place the internal
facture of machinerv. Surely it would be more correct 1o P diste revenue
prosperity of this country before the more tangible and immediate reven
to be derived from import customs duties. ' ; hav
There has heen an arcument that the internal fP?j‘}“Shofﬁnipg: d ‘:n:
been rising rapidly. but there is no sign e vet of BAS COUR M 4
effect on the flood of articles coming inte Tndis T 0 %6 Moo slid of
alao been stated that ns the stocks of cotton houg e; l;)r: Itto°n  Tapan
gold hecame exhausted, the prices of FO"’d“ '_“ade ﬁ";l’f' h at co vocurred A
would rige also. There, again, there is no sien of ¢ 1? laaw:itoc']% oflcheap
reporta are being received that Jax:lt:l!: rset.x]‘lm};ai]:ovg;n :}?e argument that
cotton bought. over & ,vim‘ }:‘f:e duu?ped coods India may impose extra
foreign countries. agamst ¥ t ensv to see how thev can do so. Indin
duties, mav retaligte. by ;:0‘ Jmoat the sole exceptions of vig iron and
exnorte raw materinlg with the a the | b oountries refusing to buy
ta fear of any retaliation in such o0 |
jute cloth. I see noI: aom. prices gre world prices. thev will buy from

“our raw materials. I buy in whatever market they can obtain

Trdia, for manufacturers wi
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their : ts cheapest. S8ir, this dumping question has become in-
creagingly serious during the last six months and it has been increasing
ever since last July, and, in the interests of the small manufacturer, in thé
intereets of the labour employed in those manufactories in this country,
I beg that Government will take such steps as may be possible to relieve
them #rom the burden of over-dumped goods in India. 8ir, I move.

Dz. Ziauddin Ahmad (United Provinces Southern Divisions: Muyham-
madsn Rural): May I ask the Honourable Member whether he can tell
precisely what he wanted the Government of India should actually do in
this matter?

Sir Leslie Hudson: I am asking the Government of India to take action
against the dumping of goodg in this country at an uneconomic price.

Sir Abdur Rahim (Caloutta and Suburbs: Muhammadan Urban): With-
oub reference to the Legislature? :

Bir Leslie Hudson: I am proposing, Sir, that they should take similar
powers as the British Government have taken in England.

Mr. Gays Prassd Singh (Muzaflarpur cum Champarsn: Non-Muham-
madan): At the expense of the tax-payer or the consumer.

8ir Lealie Hudsom: No, Sir. I have tried to explain that the consumers
would not suffer. They would still be able to buy at a fair price the
goods they want to buy.

:5' Deputy President (Mr. R. K. Shanmukham Chetty): Cut motion
moved :

*“That the demand under the head ‘Customs’ be reduced by Rs. 100.”

Dr. Ziaudain Ahmad: Sir, I had no idea to intervene in this debate, but
I would like to ask Bir Leslie Hudson to explain precisely what should the
Government of India actually do in this matter. I quite understand that
there are cheap Japanese goods imported, and for two reasons. In the first
place, they have got a system of economic production by which they can
produce things cheaper than we can do in this country, and the second
thing is that they have got the value of their yen depreciated. The value
ot 100 yens used to be 170, and it bas now fallen to 78 rupees only: so
that the price of the yen has gone down to less than half of its true value,
Now, the thing is that exchange varies from month to month. What should
the Government of India do for this variation? It is difficult for the
Assembly to sit everv month and alter the Tariff Act. That is impossible
and I say it is equally impossible even for the Exccutive Council to meet
every month and to regulate the tariff of each and every article imported
from countries with depreciated currency; and collect materials, and by the
time they get information from temporary Tariff Board probably most of
the articles would have been dumped before the Government could think of
any solution, and the second difficulty is that the Government of India
would be able to take action only on such articles about which they have
received representations by the manufacturers, and we know that some
of the manufacturers are in the favoured class of the Government of India
and probably their voices would be heard. But there are some manu-
facturers who are not in the favoured clsss whose voices would not be
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beard. We have such examples before us. Therefore, I would like to have
some automatic method by which this dumping should be avoided—the
method that I would advocate is the method that Germany adopted when
the value of their marks was going down day after day. I was myeelf
present in Germany at that time and I noticed that the prices of all articles
varied with the fall of marks even in the course of the day. Even the
prices of railway tickets varied three times a day with the fall in the
value of marks. They had to regulate the prices of articles including
railway fares and freight in terms of dollars, and they calculated the
mark according to the current exchange by means of a machine which was
provided at all the booking offices of German Railways. Here we can
take sterling or rupee as a unit of standard currency and calculate the
customs duty on commodities coming from countries with depreciated
currency according to fixed formula. For example, take the case of Japan;
suppose the customs duty on o particular article is fixed ad valorem. For
purposes of calculation of duties on customs, yens should be converted
int» rupees not acdording to the current rate of exchange, but according to
the scheduled rate, say, 160 rupees for 100 yens. If the tariff is fixed on
weight, then the weight on which custom should be calculated should be
‘true weight multiplied by standard rate of exchange divided by depreciated
"rate. One ton of commodity from Japan should be supposed to be 160/78
‘tons and duty should be charged on it. If the yen falls down to a certain
value, then automatically the customs duty would be increased in yvens
and remain constant in rupees, and, by this, they can regulate the whole
thing in the custom-houses. The Government can easily work out one or
two formula on the line I suggested and apply it to all the countries. This
is the only method which is practicable.

As regards the economic production, the interests of the consumers and

of the Indian manufacturers differ. Of course the Indian manufacturers
“have got no right to demand production if they are just starting an
industrv. We can give them protection only for a certain number of years,
‘but we cannot go on taxing the consumers in order to benefit a certain
number of mill-owners and the manufacturers.as if they are orphans. This
is the thing which we cannot do. I would like to press, that the manu-
facturers here have got every right to be protected against the depreciated

curreney, but not for their uneconomic administration. I think it is possible

40 find & formula by which duties can be automatically regulated at the
custom-houses, without each case being referred to the T'ariff Board and
ultimatelv decided by the Executive Council or the Legislature. As re-
gards the cheap or economic production, it is entirely a different proposi-
tion. T do not know if they could have a right to demand protection for

indefinite period without setting their own house in order. We can protect

them against depreciation of exchange, but not against cheap and economic

-production.

a Bahadur G. Krishnamacharlar: Sir, I wish to congratulate Dr.
Zimﬁl‘t}in for he had up his sleeves a very beneficial process by which ]:1_9
is sble to indicate the process by which the Government could protect ];: ;s
sort of dumping of goods in consequence of depreclatlon.m prices. R u‘d,
before T go into the details on this point, there is one point that T sﬁf oul
like to make clear, and that is, in answer to the interjection m¥
Honourable friend, Mr. Gays Prasad, ‘At the expense of the tax-paye

or the consumer’. I suppose what he meant to say was that when they
B
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get cheap goods in the market, it is undesirable economically and other-
wise that you should stop those goods and make the people buy the same-
goods at a higher prices simply to protect the Indian manufacturer, which
means, simply to put more money into his pocket.

Now, Sir, as regards the Japanese products, there is one little matter
to which I wish to draw fhe attention of the Houge. You go to any
village shop which sells cloth. The man goes and says: ‘'l want a pair
of dhoties’’.  The shopkeeper takes out a pair of dhoties. The first
question that the man asks—in spite of the fact that his geographical
knowledge is very limited—is: ‘‘Is this Japanese?’’ The implication of
that question is very obvious, if my Honourable friends would consider.
You buy o pair of Japanese dhoties, no doubt very cheap, comparstively.
The Japanese dhoties do not stand for more than three months, while
the local article stands for six, eight or even twelve months. Therefore,
although the present price is cheap for the time being, it is certainly very
dear in the long run. Similarly, take the case of matches. In the case
of Japanese matches, you have to strike at least a dozen sticks before
you can get one to light; and in a village, on a dark night, when a storm
18 blowing, you cannot get a light. In the olden days when there were
pbosphorus matches, which you could strike against a stone or the ground,
the case was different. But with these safety matches they will only
light on the particular preparation which is affixed to the box; and, as I
say, it will not light. 1 am not exaggerating. I want Honourable Mem-
bers to go into any village and stay there for the night and take the trouble
of finding out the truth of what 1 ssy—the trouble there is want of s
light, and s0 on. The same is the case with other Japanese articles with
which the villager is supplied at the so-called cheap prices. There is no
doubt that the prices are cheap, sometimes 80 to 70 per cent. cheaper;
but look at the sacrifice which the villager makes, if you insist that he
buys these cheap articles, in the long run. He does not know anything
about it; he has got eight annas and he says sufficient unto the day is the
evil thereof and buys the cheapest things be can get. I cannot support
this process and I, therefore, respectfully ask that the Government of
India should devise mesns by which this dumping of goods from Japan
into India can he absolutely and thoroughly prohibited, so that even at
the cost of a pie or two extra the Indian mav have hig money’s value.
They have got an Anti-Dumping Act in England and so we have got
something to go upon, and all that’you have got to do is to readjust the
position with reference to Indian conditions. With regard to the procedure,
recommended by myv friend. Dr. Ziauddin Ahmad, I am not sure thas
what he said at the end was not a little bit contradictory of what he said
in the beginning. He said that every day, morning or evening, vou cannot
be watching the exchange and watch the dumping of goods, but in the
end he concluded by saying that you can do so by fixing a standard and
judge of the every day oxchange with reference to that. I may be per-
fectly wrong in my appreciation of what be said, but whether that is an
economic process, whether that is the vorrect and the statesmanlike
process, I cannot say. Just as they say in Urdu ‘‘Am khane se gharaz’’.
“I want to eat the mango: 1 do not care to count the seeds and waste
my time over it’’,—I understand my friend Sir Leslie Hudson's meaning
is that he wants the mango and that the Government should try to give
him the mango; if they sit down and bring to bear all their statesmanliike
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qualities, surely it 18 not a very difficult thing to do and, therefore, T.
most heartily support the motion mede by my friend, Sir Leslie Hudson.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non Muham-
madan Rural): Bir, I am glad that this motion has been moved by the
Leader of the European Group. We shall be able to understand how
the minds of the Europeans are working in this question about protection,
-and" further you will also be able to see that there will not be unanimity
‘amongst the Opposition Benches. In this matter I must make it clear
‘¢hat I am representing my constituency and not speaking on behalf of
-my Party in any way. These are my personal views. By dumping,
ordinarily we mean when it is done by a country selling its goods at a
cost which is less than the cost of production in that coumtry and the
purpose i8 to continue it for a time in any other foreign countrv for the
purpose of crushing competition and then ultimately to raise its price.
I would like to discuss this motion from that narrow stand point and not
in the popular sense of the word ‘‘dumping’’: thus the real' purpose of
dumping will not be clouded. We must judge, in case it is the Japanese
or any other people who are dumping, whether they are selling their goods
‘bere at a oconsiderable loss that is, at a price less than their cost of pro-
duction; and, further, whether there is any danger of the indigenous
industries being crushed, so that ultimately the foreigners might raise
their prices and get more than their due. The mere fact that certain
articles are sold cheap does not prove that it is dve to dumping. I am
glad that the Leader of the European Group subscribes to the view that
when there is any crushing competition from outeide, even if it iz from
Englend, for the protection of indigenous industries they will help us in
putting on protective duty for the preservation of our own industries.

An Honourable Member: Did he say s0?

Mr. 8. 0. Mitra: We must not forget the case of the consumers as
well. T do not say that I fully diragree with the Mover of this motion;
but if it is really not dumping in its scientific sense, then the case of
the poor consumers must also be taken into consideration. If any industry
is not really competing with an indigenous industry, in that case, from
my point of view of dumping, no question arises. If there is no case for
discriminating protection to any industry in India, we can get cheap goods
from foreign countries, particularlv in this financial crisis,—for the people:
of India it is a boon. I know the conditicn of the poor agriculturists
when there has been such a tremendous fall in prices of all agricultural
produce and we must see that on no account we should lend our support
to anything that will compel the poor people to buy their necessaries of
life at a higher rate, however small it may be.

Only the other day, a responsible officer of the Government of Bengal,
speaking before a Committee, was saying that paddy was selling now at
fourteen annas, when it used to sell at four rupees a maund before. I
am speaking particularly for Bengal. It is well known that the price of
paddy had fallen, not by 50 or 60 per cent., but from four rupees to
fourteen annas a maund, and riee is the primary produce of Bengml
It must be admitted that as regards the bare necessities of life—cloth, salt
and such like things—the House should carefully consider whether by
lending support to any such measure thev will be helping an increase 1o
the price of any of these things. T think it is a general law that as

R2
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regards the bare necessities of life or the things that sre raw materials
for other industries, ordinarily there should not be any high duty. In
the motion nothing has been said definitely about this dumping:‘ it has
been said in general terms ‘‘dumping of goods into India by countries
with depreciated currencies’’. They mention here deprecisted currencies.
Most of the countries have gone off the gold standard and that cannot
be said to be a special cause of complaint. I do not say in sbstract that
there should not be any duty to counterbalance this depreciation. That
is not my standpoint, but I would like to warn the House that we must
see that the price of these necessities of life should not be raised without
<due consideration. So I do not say that I am wholly against this motion,
but I would like to warn the House about the risk that may face the
consumers. Nebody doubts the argument about nascent industries. Even
free trade countries accept the argument about nascent industries, and I
am glad that Sir Leslie Hudson has taken up the case of the hosiery
industry and has impressed upon the Government the necessity of helping
it to get out of the present tangle. But, on general grounds, before the
House commits itself to an anti-dumping legislation, they must understand
what is meant by dumping scientifically. It is not that another country
<can produce goods economically, because they have better organization or
better machinery, and that, therefore, we must put a protective duty and
raise the pricer{or consumers. The first oonsideration we should look to
is whether it is competing with our indigenous industries, I mean any of
our Indian industries and, if that is once settled, then I think even the
gentlemen in Manchester and other places will also consider and see that
they do not ask for any favours to kill our big industries which are also
more or less in a nascent stage. That is all I have to say, Bir. on this
motion.

Mr. Gaya Prasad 8ingh: Bir, T am afraid that my friend, the Leader
of the European Group, under the garb of trying to prevent the dumping
of goods into India by countries with n depreciated currency, seeks to
continue the policy which was insugurated at Ottawa, and which was
sanctioned by this House. My Honourable friend’s anxiety to save the
nascent industries of this country from threatened extinotion at the hands
of foreign competitors is a verv laudable one, and we should all support
my friend in his endeavour to do s0; but, I am afraid. there is something
more than that in his attempt. My suspicion is that by trving to
inaugurate lecislation on the lines indicated hv my friend in his spcech,
he tries in effect to discourage the impnrt of foreign goods into India
which ultimately may not be quite beneficial to the consumers. or to
the nascent industries of the country, because that policy will atimulate
the trade of England with India. As my friend, Mr. 8. C. Mitra, has
pointed out. the word ‘‘dumping’’ has an express meaning sattachtd to
1. A country which produces articler at a cheap rate and sends out her
poods to another countrv, because of its cheaper methods of production,
cannot in itself be said to be dumping its goods into this country, beeause
the srqods of that country are cheaper than the goods of some other
sountries which may be more expensive in their production and manu-
facture. My friend has, 8o far as T could recollect, given no specific
instance in h.ls speech except mentioning some cases of hosiery and other
things in which it can be said that the cost of production of these enods
bas been 80 low a6 to be even below the cost at which they are produced
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in this country. I should like to take the House back to a time when
India was flourishing in her textile and other industries, and how legis-
lation was actually resorted to in England, not on the ground that India
was in & position to dump her g in England, but simply because:
English manufacturers could not produce their things at as cheap a rate
as we were able to do in times past. I will not use my own language,
but I will just quote one paragraph from the history of India of Mr. Taylor:

“The arrival in the port of London of Indian produce in Indian built ships created
& sensation among the monopolists which could not be exceeded if a hostile fleet had
appeared on the Thames. The ship-builders of the of London tooh the lead in
raising the cry of alarm. They declared that their business was in danger and that
the families of all the ship-wrights in England were certain to be reduced to starvation.’”

Here there is no question of dumping. Nobody took the trouble
to ascertain whether the cost of production in India was cheaper than
the cost of production in England. It was simply because we sent our
goods obviously at a cheap rate that alarmed the manufacturers of
England and they raised the cry of dangar, and, in fact, succeeded in
getting an Act passed by the Parliament altogether prohibiting the
import of our goods into their country. I will read out on this point a
pmﬂaph from Mr, Lecky,—another bistorian of great repute. This

what he says:

“The woollen and silk manufacturers of England were alarmed. This
led to the passing of the Acts of Parliament in 1700 and 1721 absolutely prohibiting
with a very few specified exceptions, the employment of printed or dyed calicoes in
England either in dress or in furaniture and the nse of printed or dyed goods of which
ootton formed any part.”

Here the House will see that although there was no question of
dumping of goods manufactured in India into England, still the mere
fact that our goods competad on favourable terms with the goods of
England alarmed them to such an extent that they induced Parliament
to pass an Act prohibiting altogether the imnport of our textile goods into
their country. I am afraid, that this move on the part of the Leader of
the European Group is an act scmewhat in conformity with the traditions
which have been handed down from their forefathers up to the present
time. I have a shrewd suspicion that the Leader of the European Group-
will find a warm supporter in my friend, Mr. Mody. My friend, Mr.
Mody, with his begging bowl has been %‘.ing about the country, and
whenever it suits his purpose he comes to this House asking for protection
for his own industry. At other times he kicks at us. Whenever it suits
him, he has never hesitated to cajole us, but at other times he has had
nc compunction in throwing us overboard for the purpose of serving his
cwn interests.

Sir, there is one danger in the proposal of my friend, Sir Leslie
Hudson, and it is this, that it might affect adversely the interest of the
consumers. I am definitely of opinion, and I think the House will
endorse it, that we must try to give, by protection or otherwise, an
impetus and whatever encouragement we can to our own Indian industry.
But, if a particular commodity is not produced in our country, our
consumers should be at liberty to purchase that commodity from any
country irrespective of the fact that it is a foreign country or England.
What I mean is, that our consumers should have the liberty to purchase
their requirements in the cheapest market. But my apprehension is this,
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the capitalists will try to have an Act passed by this House prohibiting:
or discouraging the import of Japamese or other cheap goods coming
into this country. When that is done, they will create a favourable
market in this country for the sake of English goods. That is a eon-
tingency which I cannot view with equamimity, because it is not to the
interest of the consumers of this country, who want to buy their goods
in the cheapest market. Only when are produced in this country,
we ocan agree to paying somewhat higher prices for our articles, because
it is a method of protecting our national industries; but when that object.
is mot secured, I do not think the legislation or other action, that is
suggested, is neoessary at all. I quite sympathise with the object of
my friend, but, I am afraid, this is only the crocodile tear which my
friend has been shedding,—it might be a very strong expression to use.
18 Noow But, none the less, I feel constrained to use that expression,
* considering what part their forefathers, I mean of the European
Group, have played in the past in killing the industry of our country,

T will ask the House seriously to oconsidcr whether they should subsc
1o a proposition which will commit them to a position the full implications
of which we camnot envisage at the present moment. In a House like
this, which is dominated by capitalist interests, the interests of the poor
consumers, the man behind the plough, are liable to be lost sight of.
Honourable. friend, Mr. Joshi, is not here to reinforce my arguments
with his own excellent speech, bu¢ I think that the House should very
well see whether the proposition of my Honourable friend will achieve
the object which is professed by Bir Leslie Hudson, and we should not
take any precipitate action which might result in not only not benefitting
the nascent industries of our countrv, but, »n the other hand, thwarting
their progress, and, at the same time, increasing the prices of commodities,
.2nd thereby increasing the burden upon the poor consumers of this country.,

Mz, H. P. Mody (Bombay Millowners Association : Indian Commeroe)
1 greatlv appreciate the very temperate criticisms of my Honoursble friend,
Mr. 8. C. Mitra, and 1 shall try to remove some of the misapprehensions
to which he has given expression. But I am afraid T could not understand
my Honourable friend, Mr. Gays Prasad Singh, when he referred very
vaguely and darkly to my wooing him at one time and kicking him &t
another. My Honourable friend, as is well known to this House, is the
.Chief Whip of the Nationalist Party . . . . .

Mr. Gaya Prasad Singh: No, Sir. T am not the Whip.

Mr. H. P. Mody: . . . . at any rate, he has assumed for himself the
functions of the Whip of his Party and I do not know how many times
he has decoyed me into the lobby with him and how many times I have
actually done violence to my conscience in order to try and meet the point
of view of my Honourable friend

. 8ir Muhammad Yakub (Rohilkund and Kumaon Divisions: Mubam-
msadan Rural): It is not yet too late $o learn.

Mr, H P. Mody: Therefore, when he talks of kicking and wooing, I
say that tho boob is on the other leg emdirely.
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In order to answer the criticisms of my Honourable friends, I would
like very briefly to dip into the recent history of this question. The pro-
‘blem of dumping and the measures which are necessary to counteract it
were brought to the notice of the Government of India some time during
the middle of last year. It was found eatly in the year that enormous
-quantities of Japanese textiles were coming into this country and were
being marketed at prices which absolutely defied competition and were
caloulated to ruin the indigenous industry. Thereupon, a cry went up from
the various centres of the textile industry, and I led a deputation to the
Government, of India,—a deputation which was joined not only by the re-
presentatives of the industry outside Bombay, but also by the representa-
tives of the various trades and industries throughout India,—Bengal,
Madras, Upper India, the Central Provinces, and others. As a result of
that deputation and the case we put up, the Government of India made
a special reference to the Tariff Board. The Tariff Board put up a recom-
mendation on which the Government of India acted to a certein extent,
and, so far as the industry which I represent is concerned, and that is s
point which I want to drill into the minds of some of my Honourable
friends over there—so far as the industry which I represent is concerned,
nothing more need be said at the moment. :

Mr. B. Das (Orissa Division: Non-Muhammadan): Did you act up
to the recommendations of Sir Frank Noyce?

Mr. H. P. Mody: I have a very few minutes, or I should have very
gladly answered my Honourable friend. The textile industry got relief,
because the Government of India, under section 8, sub-section (5) of the
Indian Tariff Act, have the power to come to the relief of a certain limited
number of industries, and they took the necessary action in the case of
the textile industry. Something, however, was required to be done in the
case of the various other industries which were crying out for relief, and
whose case was probably equally strong, but which, on account of a lacuns
in the law, were not able to derive any assistance by emergent exacutive
action. A representation was accordingly put up by my Association asking
for what is now the substance of my Honourable friend’s cut motion.
This representation of my Association was gupported by practically every
leading organisation in the country, Indian as well as European. I can
understand their support, because, if you take into consideration the
industries which are affected, you will find that it is largely the cottage
industries or small factories which have been most hit by Japanese com-
petition, and whose voice is not heard, because, as my Honourable friends
would say, they are not as clamant or as favourably situated as the textile
industry is supposed to be. My Honourable friend, Sir Leslie Hudson,
gave several instances and I would add a few more. Sugar candy entirely
Indian, cotton braid, also Indian, hosiery entirely Indian, woollen goods,
etc. 1 am only adding to the list which my Honourable friend, Sir Leslie
Hudson, has given. I could go on giving instances in which small industries
have been affected, and whose case requires to be looked into immediately,
but I must pass on to another subject.

A great deal has been said on numarous occasions, and of course also
on this occasion, about the interests of the consumer. I would like my
Honourable friends to know that, while the manufacturer may sometimes
be oblivious of the interests of the consumer, he is not so utterly callous
or indifferent as my Honourable friends would imagine, because, after all,
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if the manufacturer were to exploit the consumer, he could not exploit-
him for very long, and a stage must come when the consumer would begin
to kick, and you would have what is called 2 consumers’ strike. In this
connection what I would like to emphasise is that the consumer, while he
requires to be protected against paying more than the economic price for
the product that he is buying, he has no right to expect to obtain his
purchases at uneconomic prices, and my contention is, and it is borne-
out by facts, that what has been coming from Japan is being dumped-
at absolutely uneconomic prices, and in some cases at prices at which
you cannot get even the raw material for the manufactured article. Let
me give a few instances to show what an enormous drop has taken place
within the last two or three years. Take cotton, braid, about which there
was, a couple of years ago, an instructive article in the Amnta Bazar
Patrika for which, I take it, my Honourable friends have considerable
respect. The Patrika denounced the Government for its apathy towards
this cotton braid industry. In 1980, the price was Rs. 1.6-0 per lb.; in
1933, it has come down to 11 annas per lb.. namely, a drop of 11 annas,
whereas the raw material for this industry, namely, cotton yarn, has onlg
come down by 2§ annas. That shows the nature of the competition whic
indigenous industries are meeting with. Take the case of woollen goods.
The imports in 1981 were under one lakh; in 1982, they were over six
lakhs. Cement has been quoted for January delivery of this year at
Rs. 27-8-0 per ton c. i. f., inclusive of duty which is Rs. 18-4.0. In other
words, the Japanese manufacturer or middle-man sells cement at Rs. 9-4-0,
including the cost of manufacture, the transport from the works to the
port, the freight, packing and other charges, and the manufacturer's profit,
if any. Then, take the case of hosiery. In 1982, underwear cost Rs. 4-4-0
per dozen. I do not know whether my Honourable friend, Mr. Gaya
Prasad Singh, spoke with such an amount of feeling, because he uses
Japanese underwear, in which case I could understand it and exonerate
him from all evil intentions in this matter. (Laughter.) This underwear,
which was selling at Rs. 4-4-0 in February last, is now selling at Rs. 8 per
dozen. The quantity imported in 1981 was one million dozen, in 1983,
it went up to two million dozeg. If I had the time, I could go on multi-
plying instances not only of the number of industries which are affected,
and the quantities which are coming from Japan, but also the methods
by which these products are being marketed.

There is just another important point which I want to explain- My
Homnoursable friends asked at an earlier stage of the debate by what method
were Government going to give effect to this sort of recommendation. The
method is simple. As a matter of fact, even today it is part of the law
of the land in the case of a very few industries. The method is this.
Where a representation is made to Government or Government themselves
take cognisance of a matter and find that an important trade or industry
or commodity is adversely affected by abnorma] imports marketed a$
sbnormally low prices, then Government, after such inquiry as they may
decide to make into the case of that particular trade, ‘i‘;?us or com-
modity, impose, by executive action, a countervailing duty. is sort of
legislation exists in a very stringent form in most countries of the world
today. In South Africa, Canada, France, Germany, Australia, even in
Free Trade Great Britain they have introduced legislation of this sort within
the laet five or six years, legislation which is calculated to prevent dumping,
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whether or not it is dumping in the technical sense of the word. Effective
action is being taken practically in the whole of the civilised world today,
and it is now sought to be recommended to this House and I trust, that
none of my Honourable friends will really oppose it. The essence of such
action is speed. You cannot wait until you have set up the elaborate
machinery of the law and asked the Legislature to pass a certain measure.
In the meantime, lasting and incalculable injury, such as the Tariff Board
have pointed out in one of the recent reports, might be inflicted on an
indigenous industry; therefore the essence of such action is speedy execu-
tive action, to be followed, if it is necessary, by a reference to the Legisla-
ture. In most countries that provision does not exist.

Mr. Gaya Prasad 8ingh: You want the Legislature to be ignored?

Mr. H. P. Mody: I do not want to ignore my Honourable friend or the
Legislature. Whether under certain given circumstances, the Government.
of India should refer such emergent action to the Legislature when it is in
Session for confirmation is a matter which requires consideration. I for
one would not have the least objection. My whole point is that imme-
diately the interests of an industry are threatened, prompt action must be
taken by the Government of India. The interests of the consumer and
the interests of the manufacturer are not always conflicting a8 my Honour-
able friends would imagine. As I have said, the consumer cannot for any
length of time expect to buy his commodities at absolutely uneconomic
levels. All that he can expect, whether there is a high tariff or low tariff,
is & price which is no more than a fair selling price. By all means if you
find that a particular industry is inefficient or corrupt, refuse to give it any
protection—such an industry deserves no protection—but when it comes.
to a question of an industry against which it cannot be charged that it
is either inefficient or corrupt, then essential national interests demand
that effective and immediaste protection should be given.

Sir Harl 8ingh QGour (Central Provinces Hindi Divisions: Non-Muham-~
madan): I think there is a point up to which everybody in this House
would be in general agreement, but then there comes a point after whicke
the two sections of the House must be in sharp conflict. ~We are all
agreed that the indigenous industries of thie country must be protected
and every effective measure that the Executive Government can take must
be taken for the protection of the existing industries and the development
of new industries in this country. Up to that point we are all agreed, but
then comes the next point—Is this House going to give the Executive
Government power to prevent dumping, because it is dumping or it gives'
the qualified power of taking action against dumping, not because it is
dumping, but because it interferes with the indigenous industry? TLet me
give you a concrete illustration.  As regards the textile industry, India
is able to produce smaller counts and, in doing so, it does not compete:
with Lancashire though it competes with Japan. If Japan were to dump-

ods of these smaller counts to India and thus crush the mdxggnqus
textile industry in this country, I do not think there is one man sitting-
upon the Opposition Benches who would not raise his voice of protest

ainst this engine of dumping which is being used for the purpose of
ttling the indigenous textile industry; but then comes a stage when
India cesses to compete with Japan as, in the finer counts, the main

competitor is, let us say, Lancashire. Now, Lancashire complains that:
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in these finer counte the dumping of Japan restricts her market overseas.
India i not interested in the present or in the immediate future. The
development of her industry to that extent is vet in the limbo of the
tuture. Now, what should be the attitude of the Government? Bir
Leslie Hudson's motion, if accepted, would come to this that even in the
finer counts, where Lancashire competes with Japan, the Indian Govern-
ment must take action to prevent the dumping of Japanese goods into
India and # is there that there is. a confliot between the two sections
of the House. The Indians, so far as India ig concerned, are anxious
to protect, by every means within their power, their own indigenous
industry. But they have not the same tender feeling for the protection
of other countries’ industries for the same reason that those other ocountries
have not the same feeling and never had the same tender feeling for the
protection of the Indian industry. Now, then, the position is, therefore,
very simple. We have to clarify the issue in order to understand what
we really want and where we differ from the protagonist of the motion
on the other side. We are all agreed that dumping or no dumping. the
indigenous industries must be protected. Dumping is only an aggravated
form of foreign competition and, even if theres 18 no dumping but fair
foreign competition, this House stands committed to the view that the
indigenous industries must be protected. To that extent, Sir, we are all
and, I am quite sure, when Mr. Mody reflects upon the words he
has spoken, he will realise that he is not prepared to go any further than
we are on the question of dumping. Dumping. after all, is only one
method of competition. It may be by cheapening gopds or by mass pro-
duction, it may be by selling them ielow the cost price, or-it may be
by giving a bounty to shipping companies and by other means affording
te subsidies for the purpose of driviny out competition in the market
on which the goods are dumped. Therefore. I do not think there need
be any difficulty on the part of Members of this House in making up their
minds as to what view they should take; snd, T am quite sure, that even
my friend. the Honourable Mr. Mody, would not require the seduction of
my friend, Babu Gaya Prasad Singh, to go into the Lobby if it came to
the vote, upon this clear-cut issue, upon which there cannot be any

difference of opinion on the part of the elected Members of this House.

There has been, as my Honourable friend, Mr. Mody, pointe out, in
all countries at the present moment anti-dumping legislation. 1 have
not examined the nature of the anti-dumping legislation in other countries,
but I venture to think that the situation of India in respect of this matter
is somewhat unique. The Government of Tndia are not responsible to
this House. They have a dual obligation: ther obligation to this House
is moral, while tgeir obligation to the Home Government is legal and
real. If pressure is brought to bear upon them to legislate or to take
executive action for the purpose of preventing dumpmg as such with &
view to narrowing the road of competition between England and Japan
in the matter of the finer counts of cotton goods sold in thig country, the
Executive Government, taking advantage of the vote ot this House, would
either legislate or take executive action, and then it would be too late
for this House to complain that they had taken action for purposes for
which it was not the intention of this House to arm them with the
necessary powers. Therefore, the motion of the Honourable Sir Leslia
Hudson is deserving of our sup but within the qualifications I have
pointed out. If my Honourable friend is prepared to concede that dumping
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should only be protected against on the ground that it competfes with the
growth and development of Indian indigenous industries, we would be at
-one with him; but i, on the other hand, he widens his issue and wants
the Government by legislative action or otherwise to take action against
dumping, whether that dumping interests the people of India or not
(Mr. 8. C. Mitra: *‘Or because it interests Lancashire), and interests omly
Lancashire or other countries in which India is not interested, then we
:should demur to that. :

One more word, Sir, and I have done. Dumping is an evil, I admit,
so far as Japan is concerned. The production in Japan of textile goods
and other goods is on & much cheaper basis than it is in England (Raja
Bahadur G. Krishnamachariar: ‘“‘And on a nastier basis’’); and, as I said
-elsewhere, Japanese industry is so thoroughly nationalised, ornganized and
80 efficient that it is almost impossible for any country to compete with
Japan upon fair and equal terms. (Sir Cowasji Jehangir: ‘‘Scientific
slave-labour.”’) But, so far as India is concerned, that need not deter us
in the least from protecting our industry and hoping that Mr. Mody and
-others will take the earliest opportunity of rationalizing their industry
and increasing its efficiency to the same extent and in the same manner
as has made Japan one of the pionmeer industrial countries of the world.
(Hear, hear.) 8ir, let not this policy of protection, which we stand com-
mitted to, operate as a premium upon indolence or inefficiency. (Hear,
hear.) The managing agency system of the wills is conducive to ineffi-
ciency and uneconomic working of the textile mills. These and other
-considerations should not blind us to the fact that even as vegards the
protection of the indigenous industry, our support is conditional and
-dependent upon the response that we receive from those who are respon-
-gible for the development and growth of those industries.

Mr F. B. James (Madras: European): Mr. Deputy President, I desire
‘to make one matter perfectly plain, at the outset of my remarks, as I
think there has been a misunderstanding of the purpose of my Honour-,
able friend, the Mover of this cut, on the part of certain Honourable
Members on the Opposition Benches. It will perhaps have been noticed
by Members of the House that there is down on the Admitted List of
Resolutions & Resolution in the name of Sir Ieslie Hudson, myself and
.other Members of the House in regard to the very same subject now under
.discussion; and Honourable Members, if they will turn to that Resolu-
tion, will discover that it makes specific reference only to cases of those
indigenous industries which are being seriously prejudiced by reason of
.competition in goods imported by countries with the assistance of depre-
oistod currencies or other artificial circumstances. 1 thought Sir Leslie
Hudson had made that verv clear in his opening remarks, but if that
has not been made sufficiently clear to my Honourable friends. I have
his authority now to make it as clear as we pcseibly can.

8ir, we are not here to advocate the interests of Lancashire. We, in tl;is
partioular instance, are advocating the interests of the indigenous industries
of this country; and, if my friends, Mr. Mitra and Mr. Gava Prasad Singh,
could see some of the representations which we have received from per-
gons within their own constituencies, perhaps their attltude‘wopld have
Been slightly different to what it has been todav. At the same time I do
appreciate, and I think we all appreciate, the position that has been
made, namely, that in taking any aetion of this description, the intereste
of the consumiers should be very carefully watched. (Hear, hear.) Sir,
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I come of a free trade family which for years has fought for free trade,
and I find myself very often in this country having to advocate a position
which is entirely contrary to my traditional point of view. Therefore—
perhaps more than other people—I should be disposed to regard the in-
terests of consumers more jealously than perhaps other members of my
Party or even than Mr. Mody, who. if yvou will remember, Sir. on the
Ottawa Agreement, wae all out for the consumer. Therefore, Sir, I think
we mayv say that we are not out for Government to take action preci-
pitatelv. It is true that. in a matter of this description, it is necessary
that Government should be in a position to tuke immediate action if the
circumstances warrant immediate action to Le taken. But in such cases
my own feeling is that within a specified limit ot time the sanction of this
Legislature should be secured in support of that action, and I hope that,
with the removal of these misaprrehensions which have been in the minds

of Honourable Members, they will now feel that they will be able to
support the motion of Sir Leslie Hudson.

[6rr Maror 1088.

There is one other aspect of the situation to which I would like to draw
the attention of Honourable Members. 1 said earlier that we were anxious
to protect the interests of the indigenous industries from what we believe
to be unfair and artificial competition; and we went so far as to cir-
culate our various Chambers of Commerce for that purpose only. And
only this moming I received from the Madrms Chamber of Commerce two
or three interesting pieces of information,—the question for example of
red lead. Japanese red lead is sold in the market for Rs. 12 a hundred-
weight ¢. i. f. compared with the market price of Rs. 31/8/- for red lead
made in India. One other example has been given to me and that is in
connection with an article which is made in the Mysore Government fac-
tory at Bangalore, porcelain cleats, etc., and 1 find here that they have
to encounter Japanese competition in the Madras Presidency at prices
which are approximately a little less than hnlf of those at which the
indigenous industry is able to sell. And the Mysore Chamber of Com-
merce, which is a purely Indian Chamber of Commerce, is very strongly
advocating protection against this kind of underselling.

Now, Sir, it has been argued in the past, and I believe it is still argued
in some quarters, that this is merely a passing phase; that it is & tempo-
rary phenomenon which will pass, because Japan's internal economio and
financial position is not such as to support a continuance of her present
export policy. S8ir, that suggestion was made as long ago, I ) 08
last September, and now we are in the month of March. The question
naturally arises as to when a temporary phenomenon becomes & permanent
phenomenon, and the evidence from Japan iteelf is very striking. 1t mus$
be remembered that just as Japan has for years made careful plans for a
policy of Imperial expansion in the East, so Japan has laid just as careful
plans for a policy of economic expansion. Honourable Members may be
perfectly well aware and may be perfectly well assured that this tremend-
ous increase of Japan's export trade in the East is not merely a tortuxtm:
circumstance. It is part of a deliberately, ocarefully p cy; an
the position in Japen iteelf does not warrant any sssumption $, eoong
mically and financially she will not be able to maintain her preset;:.a:'a‘“
of progress. I have here from the Investore’ Chronicls and Money s
Review of the month of February s very striking article upon
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situation in Japan, and we find the following extracts which I would
venture to read to the House, on this one point:

. “*“There is no lack of confidence among the Japanese about Japan’s financial posi-
tion. There is no indication of financial panic. After s poor opening to 1832,
exports began to go ahead in the apring under the stimulus of the falling yen, and
aince July, the monthly figures have been far ahead of those for 1831. This advance

has been reflected b ter activity iu the country itself where clearings of cheques
and Bills gre well ;imf 1831. . 4 A vy

! . .while new issues of capital seem to be showing
some si of rising after being well behind 1931 and comparatively stationary in
1932, Even the desperately depressed farmers''—

—now referring to the year 1982—

“‘sre finding some relief in the better yen prices which they are receiving for their
silk and their agricultural produce. t is admittedly by inflationary ce that
those better hopes have been produced.

But so far there is nothing in the price
wmovements or other indicators to suggest uncontrolled inflation.”

Later on, the following occurs in regard to the present situation :

“Japanese business shows great vitality; the budget shows serious weakness. To
‘these considerations must be added a third : that, of the total indebtedness (st the
end of 1831), of 6,333,000,000 yen, the oxternal indebtedness was only 1,477,000,000

yen,—so that even in considerable straits Japan should be able to meet her external
debt service.”

That, Sir, is an impartial review of the financial and economic position
iu Japan towards the end of 1982, and it does not justify any assumption
that this period of export activity on the part of the great Japanese Empire
is going to be a temporary phenomenon. It is part of a deliberate plan in

. 'whieh Government, business, and labour are working hand in hand; and it
is against this deliberate attempt to undercut our industries by dumping at
{ess than the economic costs of production in this country, specially and

solely in regard to indigenous industries, that we claim the help of the
Government of India.

Sir, I have made my explanation of the position taken up by Sir Leslie
Hudson in the first instance. I have further pointed out that, as far as
we can see, there is no prospect of this phenomenon ending in the near
future. On those grounds, therefore, I do claim on behalf of the indigen-
ous industries of this country that all sections of the House should support
this motion on the understanding which I have given today.

8ir Cowasjl Jehangir (Bombay City: Non-Muhammadan Urt?an): Sir,
after my Honourable friend, Sir Leslie Hudson, had finished his speech,
there seemed to have been some chance of a little confusion of thought,
but the speech of my Honourable friend, Mr. Mitra,—a most reasonable
speech indeed,—was, 1 consider, the proper attitude for this House to
adopt. He raised the question of the interests of the consumer. Now,
8ir, T should like to be clear in my mind and to see t}mt we are ‘not gide-
tracked on to an issue with which we are not dealing in this motion. The
smotion merely deals with the question of the advantage gained by other
countries due to the depreciation of their currency. That_is the main
jsene that underlies this motion. We are not by .thm motion copcerned
with protection that may have been given to any industry or is likely b‘c;
be given to anv industrv for anv other reason tljan that of denrecmteof
ourrency. What my Honourable friet}d complained and Wha.t mq:;' t
us have complained is that our industries should not be handicapped—
g0 further, ruined—due to the depreciated currency of another country,
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especially Japan; that is the point that we desired so offen to bri to
the attention of Government within the last fow months. It is.nc?tng cnly
the textile industry that is being ruined, for I make bold to eay that aﬁ
industries in this country, mclugglg cottage indusfries, stand to be ruined
if Government refuse to take further sction. I would pointedly bring to
the attention of my Honourable friends the handloom industry in this
country. Silk is. woven in this country on handlooms and is being ocon-
sumed in this country and also exported from this country. I con show
you. samples of pure silk sold by Japan at fourteen annas, thirteen annas
and twelve annas a yard: silk, which, two years ago, or 14 ycars ago, was
sold at Rs. 1/8/0 a yard. All qualities of silk have gone down in valus,
not to half, but to less than half in some cases. What is going to become
of your handloom industry that is weaving silk and which is being wiped
out just now? Do Honourable Members realise that? I am not gomg to
worry you, Mr. Deputy President, or this House by giving other instances
of what this mokion is supposed to bring pointedly to the attention of
Government from the floor of this House.

Now, 1 come to the question of the consumer which, as I have already
stated, is not involved in the terms of this motion. Nobody desires that
the eonsumer should pay one penny more for what he consumes than what
he should justly pay. Bir, going again outside the terms of this motion,
if a country, due to ite system of labour, or scientific slave labour, can
produce an article at a rate at which no other country can produce it and
if, by such means, it can export ite goods to crush the industries of other
‘sountries, surely those other countries have a right to protect themselves.
That is a difficult question. Over und nbove the advantages that Japan
had over India by way of its labour legislation, its rules and regulations
governing its labour, its system of labour, it has now brought against the
world another factor, the depreciated currency, one (Government have
partially dealt with; the other is still left to be dealt with and no wnste of
time should be allowed to teke place. It is not a question of one industry,
it is a question of all industries. 1 quite agree that as regards articles
that are not manufactured in this country, any country should be allowed
to import at the lowest price. My Honourable friend, Mr. James, has
just explained that this motion does not extend to any article which is not
manufactured in this country. Tt is meant merely to draw the attention
of Government to industries in this country which will be ruined if Gov-
ernment do not take action. There is s wider issue. Suppose you say
*“This is a small industry, a cottage industry. It does not much matter
if it ceases to exist—why should we legislate?’’ But the result is most
serious. There will then be no competition at all from this country and
the price of that article may be raised against the consumer to the oxtent
decided and desired by the importer. It is only internal competition that
makes the importer keep his price within reasonable limits. T beg of this.

House not to forget that all important factor.

Now, Sir, we have had a most interesting debate and it appears to me
that we are all practically united in placing this issue before Government
and we are all united that Government should teke action with the consent
and approval of this House. I think we have all got to thank my friend,
Bir Leslie Hudson, for having brought this question so peintedly to the
attention of Government and, now that his purpose has been served. T feel
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that nothing is left to be done but to hear Government’s point of view,—
and I hope that it will be most satisfactory—and then to -allow him to.
withdraw his motion.

Mr. B. Sitaramaraju (Ganjam cum Vizagapatam: Non-Muhammadan
Rural): Sir, ordinarily every question has got two sides, the right side
end the wrong side, but this question, Sir, has three sides,—the right side,
the wrong side and the capitalist side. Iet me assure the House at the
very outset that the depreciation of currency, particularly of the yen of
Japan, has undoubtedly added considerably to the disadvantage of the
‘indigenous trade. Wbi{e I am prepared to admit that, to attribute all
the present troubles which the Indian industries are suffering the depres-
sion from to the depreciation of the yen is neither wholly correct nor just.
There are several other factors which have to be taken into consideration
before we can judge how far, and to what extent, the depreciation f
currency has affected the prices of this country.

Sir, in my own humble way, I have tried to study what could be
the causes for all this depression. I find, Sir, that the Government of
India themselves are responsible, to a considerable extent, for the misery
of the Indian industries. The Governmens of India, unlike the Govern-
ment of Japan, are not a national Government to stand behind the
indigenous industries of this country. Honourable Members are perfectly
aware that we have taxed the machinery in spite of the majority of
opinion in this House that machinery, which are necessary for our
industries, should not be taxed. In spite of the recommendations of
the Fiscal Commission that it gshould not be taxed but should be admitted
free of duties, Sir, it was taxed. It was not our fault. We moved that
it should not be,—we carried that cut against the Government proposals,
but the powers, reserved under the constitution, were resorted to, and’
the tax was restored by certification. That is one great difficulty. At
a time when we in this country need up to date machinery from foreign
countries and that at a time when the ~omplete overhauling of machinery
is necessary to fight foreign competition, to put a tax on the machinery
itself and that, at the instance of the Gevernment of India, is to place-
the indigenous industry at a great disadvantage with its powerful com-
petitors. At the time when the millowners in this country were making
lurge profits, it did not occur to them then that up to date methods were
sbsolutely necessary to withstand foreign competition; but when the
time came for them to improve their machinery in order to keep pace
with the rest of the nations, we find that ong of the greatest stumbling
blocks is the disadvantage which the Government of India have imposed:
cn this country by imposing taxes, not only on machinery, but on the
raw materials as well. When we compare the condition of this country
with the condition of Japan, we should not lose sight of the fact that
dapan not only stands behind the national industries of that country, but
she has made it a policy to admit every raw material, that is necessary
for her principal industries free and stand behind that policy with all
the resources of the State.

It has been said very often that other countries are selling their goods
in this country at uneconomic prices. But did the Government of India
ever attempt to fix the economic price of articles in this country? What
is the economic price of articles in this country? What is the fair selling
price? Is it fixed? So long as you cannot fix the economic
price in this country, it is not just that you should say that everything
is sold at uneconomic prices. Further, there are the labour conditiona.
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<Ot course we are trying partly to alleviate the conditions of labour to a3
certain extent. I am one of those peopie who entirely sympsathise with
any attempt to better the conditions of lsbour; but today, in pursuance
-of the Geneva Convention or some other international resommendations,
if we reduce the hours of labour, why do not the Government provide
_for correspondingly incressing the efficiancy of lsbour in this country?
No attempts have been nmfa to improve the efficiency. Therefore, we
&re again placed at a disadvantage, because when we compel our workmen
to work shorter hours without providing for increased efficiency, we compel
‘them to work less for the same cost and, that, agsin, is a disadvantage
compared with Japan and other countries

Under these circumstances, how can 1 or any Honourable Member of
this House, who feels for his country, have confidence in the Government
of India that they will protect the interests of indigenous industries? All
is not well with our industrialiste either. Up to date machinery and
up to date methods are wanting. At a time when they were earning
large incomes, it did not strike them as I have said, to put by something
for a rainy day. Today they find that it is difficult for them to stand om
their own legs and that they have to fight a desperate fight against othar
.countries. ere has been no attempt rn their part to study the condi-
tions of Japan and other countries which are competing with us. I am
given to understand that the waste in this country for want of utilisation
is being properly utilised in cther countries in the manufacture of cheap
mnte:'ﬁ and that ig one of the causes for dumping goods from Japan
st low price because its manufacture is cheap. With regard to Japan.
1 may be pardoned if I misunderstoord Mr,  James; but from his speech
T understood that Japan is held responsible for all our troubles and thereby
implying that we have got a legitimate cause for nursing a grudge sgainst
Japan. Let me assure the House that we have no grudge against Japan.
Bhe is fighting for herself and it is not desirable that we should alienate
the sympathies of Japan over a matter in which Japan has been doing
what she considers best for her own country just as we should for our
own country. It cannot, however, be forgotten that Japan has gone
Tull length in the matter of protection: and when we come to the steel
industries and other industrial production of ours, we find that Japan
has reslly imposed cent. per cent. duties agninst our articles. (4n Honour-
able Member: ‘'250 per cent!'") Therefore, while we concede to Japan
the right to protect her own industries, we cannot forget that we have
got an equal right to protect our own industrieg if that can be properly
achieved in this country, constituted us it is. Mv Honourable friend,
Dr. Ziauddin Ahmad. has suggested one course. I submit that the
suggestion he has made requires very careful consideration, namely, the
standardisation of the rate of ¢xchange. The depreciation of the yen alone
is not responsible, but the exchange policy of the Government is responsible
for many of our troubles. But that is a different story. I would close
with one remark. If bv this motion we me said to commit ourselves that
the Government of India should have ti:» power to take ateps in this
matter, 1 for one say that I strongly cbject to it.—ta tha Government
ot India having any power to do anything, and . . . .

Sir Oowas{t Jehangir: They have no power: they ean only take
sction with our approval, A
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Mr. B. Sitaramaraju: .. unless the Legislature has been given proper
opportunities and sufficient time to study that question and come to a
decision on their proposals, no action, which the Government of India may
take in this matter, will be acceptable to us if it is done without our
eonsidered approval.

Mr. N. M. Joshi (Nominated Non-Official): 8ir, I am very sorry that
I was not present here when the discussion was opened by the Leader
of the European Group. But I think that I have heard now sufficient
to enable me to take part in this debate. The motion is moved in order
that the Government should take action to prevent dumping.” The
Honourable the Leader of the Nationalist Party has gtated very clearly
that dumping is only a form of competition. If you want to l:iye'ta.l with
the evil effects of dumping, you will have also to take into consideration
measures for dealing with the evil effects of the system of competition
itself, because dumping is inherent in this competition. @ Dumping has
been going on all over the world at all times; and it is this method by
which several countries have destroyed and ruined the industries and
trades of other countries. Therefore, when we are considering the question
of taking measures for preventing dumping, it will not be enough to
take only such measures as will seem to give relief only for a short time.
Moreover it is necessary to see whether that relief will at all come.

It is said that the measures which are required to be taken by Govern-
ment are only to be taken against dumping, which is facilitated by means
of a depreciated currency. I do not know why measures should be taken
only against dumping which is caused by depreciated currency. Dumpung
is bad and is against the interests of an indigenous industry. It is not
only dumping by derreciated ourrencies which is bad: dumping is bad
by whatever means the dumping is made. I, therefore, think that it is
not enough that we should consider the question of dumping when it is
-only caused by mesans of depreciated currency. @ What is the cause of
all this dumping? The cause of all this dumping is the bad system of
‘competition on which the whole system of trade and industry of the
world is based. Dumping is nothing but war; and if you take measures
like those suggested by my friend, Mr. Mody, namely, countervailing
duties, you cannot be sure of success in your measures. After all nobody,
can be sure about success in war, and this method suggested by Mr. Mody
ir & war. You may levy increased duty against Japanese goods, but what

1r will prevent the Japanese merchants from selling their goods
" cheaper even then? Therefore, you must regard thig action

a: an action of war against Japan, and vou cannot be sure whether you
will succeed, because it will all depend upon the resources of the Japaness -
people to sell goods cheaper in spite of this duty and the resources of
our industries to continue to sell their goods also at these rates. There-
fore, the method which we are following is not the right method and one
which is likely to meet with success. It is a very speculative method,
‘and, in my judgment, a very dangerous method too. I have absolutely
no doubt in my mind that dumping is resorted to by several countries
to ruin the trade of other countries. But my own feeling is that the. .. ..

Mr. ¥. E. James: Suggest a better method.

Mr, N. M. Joshi: Moreover, even if we accept that the countervailing
duties will produce gsome good, I hav?knot_ yet hegrd whether these dyties
should be imposed by Government without any kind of inquiry.

o
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MY, ¥. R, Jumée: I should like to poink out thas Mr. Mody definitely
me iry diould bs mads in regard to aaticles in whioh
3 was .

Mr. N. M. Joshi: Where legislation is passed to prevent dumping,
there must be also provision made for a thorough inquiry as to whether
there is nbed for countervailing duties of the kmg :{ﬁch have been
e\maod. and, secondly, I have not yet heard it suggested by anybody
whether Government should also be given power to control prices, because
if you impose ocountervailing duties, it is quite possible that these duties
may remain longer in existence than is necessary, and, in that cswe,
they will affect adversely the interests of the consumers. It is, therefors,
necessary that Government should have power to control prices when they
find that the prices are going up higher than they should. If any action
is to be taken on the lines suggested by the supporters of thig motion
at least two things are absolutely necessary, firstly there should be a
thorough inquiry before Government take action, secondly, if Government
take action to increase the duties, they must also simultaneously take
action when prices go up.

As I bave said at the very begimming, the real remedy does not he
in imposing countervailing duties, because these duties are only a part
of the war which the world is waging amongst the various nations to
capture each other's trade. The real remedy lies in the co-operalive

ion of all countries. We must change our attitude towards each other;
we must cesse to consider esch other us our mutust enemies; we nrysb
regard ourselves as friends. That can be dons by only one miethod,
snid that method is infernational oco-operstion. H you look af this
mtion ffom a proper angle of vision, I would Hke to kmow whaé our

iends, who are supporting this motion, sre doing in the mstter of inter
national co-operation. I ‘have often heard in this House that we showld
cease fo become members of the League of Netions. I have also hewed
several people accusing the Intermational Labour Conference of having
brought ruin on India. These international organizations have not only not
brought ruin on India, but they are the only orgamizations by which
international co-operation can be brought about .

Sir Oowasji Jehangir: Brotherhood of nations?

Mr. N. M Joshi: If any aection is to be taken in the matter, this is
the only achion . ...

Mr ¥ B Jaumis: Japanese representatives are leaving the League
of Nations. 8

Me. W. M. Joshi: T am thinking of the whole world. India is not now
dealingly only with Japan, and so we have to consider what our attitude
should be. If our attitude is not of co-operation. . . . .

8ir Cowasjt Jehangir: That is not the point before us.
Mr. W. M Joshi: T listened to mv Honourable friend very carefully

and rpatiently, and T hope he will also listen to me patiently. I don’t mind
his interruptions, but T would ask him to hear me only for a few minutes.
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Becondly, I suggest, the only way of dealing with this is that the
oontrol over the whole export and import business of the country should
be taken over by Government. 8o fong as the exports and imports are
left in private hands, you cannot effestively protect the imterests of the
country. Therefore, if the interests of the industries of this country are
o be protected and if the interests of the consumers are to be protected,
the Government should take the responsibility for the whols of the export
and import business into their own hands. It can be done. It has not yet
been done, except by Russia. Nobody has yet stated here that Russia has
suffered on account of Goverement having taken control of its exports and
imports. Let us try that method. There is nothing wrong in it. You have
fried the capitalistic method for a long time. Now, England, it is ssid, has
gone off from free trade to protection. Has Englang shown that, by adopt-
ing that policy, unemployment has decreased? Nobody can say that.
Eugland is today not better on account of protection. Therefore, my
own suggestion is that we bave tried this method of countervailing duties
for a very long time, and so we must now give a trial to a new method
of Govermment control over the exports and imports of the country, and,
secondly, let us also try the new method of international co-operation
instead of internationsl war.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, ., . .

‘Mr. B. Das: Is the debate closing now, Sir? Some of us wanted to

w. mpagnm ﬁg&n R. X Shatithukhati Chetty): I do not
Wi6w if the Honotrable Merfiber wils in his sest this morning when the
afrahgetiiofit wis artived at uneritiously by the eonsent of the Housg that
thils debiste would close béfors hunch timie.

- PHy Honoursifs St Joseph Bhove: Sit, in view of the arrangement
which has been c¢ome to in regard to the coursé of business, it behoves
me to make my remarks as short ag I possibly can, and, in view of the
assurance which I find myself in a position to give, I think the House will
agree that it is perhaps unnecessary for me to burden my speech with
unnecessary detail. The question which. has been raised in the motion
before this Flouse is one of the greatest importance and of undoubted
complexity. Duting the course of the discussion this morning, it has, I
think, becomie evident that there is a fairly general consensus of opinion
that immiediate action is called for and should be taken to prevent dump-
ing which is the result of a depreciated turrency,—but that the dominat-
ing considération should be the ifiterests of indigenous industries and the
interests of the consumier. I think Sir, T havé, in saying this, stated the
correct interpratation of the speeches which have been made this morning.

Now, 8ir the effects of the present invasion which has resulted from
dumping, due to 8 depretiated foreign currency, are admittéd, and in the
ctife Of Sothe coMmioditied that invasion has resulted in extremely severe
comvipetition so far as certain ifdigenots produets are conoer!:ed. I have,
however, undoubtedly seen in ceftain qudrters the suggestion th'at the,
consequential reduction in the prices of tertain 1mpm:ted articles is con-
ferring a great boon on such sections of the community ag are specially

o2
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suffering from debilitated purchasing power, But there can be no doubi
that the strain on certain industries gaa become severe. Now, it has been
suggested, I think in the ocourse of some speeches, that Government have
been long in making up their mindg as to what action they will take, It
i8, of course, true that Japan went off the gold standard a conmsiderable
time ago. She had adhered to that standard for some months longer than
we did, and during that interva] we naturally were in a favourable position
so far as Japanese competition was concerned. But I would like to bring
to the notice of the House what the Tariff Board has said in this conneo-
tion. It has pointed out that the danger is rather from a depreciating
currency than from a depreciated currency. Once the position has been
reached of a more or less stable exchange then, compensating factors, as
for instance, a rise in the internal cost of living, begin to operate, and
indeed we find that, so far as Japan is concerned, there has been a steady,
a ocontinued and an appreciable rise in the cost of living index in Japan.
But, Sir, despite the fact that I have information in my possession which
goes to show that forward contracts for Japanese piece for March
and April delivery have been placed at appreciably higher prices than
prevailed, say, in January, the fact remains that the increase in the ocost
of living in Japan has not been reflected to any general or any appreciable
extent in import prices. The failure of these prices to respond readily %o
that factor undoubtedly has created a position which now calls for careful
examination. )

Then, Sir, there is another, and an important consideration which has
greatly enhanced the difficulty in dealing with the situation, and thst is
the complication caused b{ the existence of commercial treaties ensuring
moet favoured nation treatment. The House will, T am sure, agree with
me that there is necessity for the greateet care and circumspection when
the adoption of a course of action may perhaps lead to the denuncistion
of these treaties. We have got to examine carefully the effect of such a
contingency upon our own trade. I merely mention these facts, however,
with the idea of trying to impress upon the House the difficulties and come¢
plexities of the issues involved.

Mr, B. Das: But what about Japan kicking the Leagus of Nations?

The Honourable Sir Joseph Bhore: But I would like to give the House
the assurance to which I have referred. The whole of this question is &b
the moment engaging our active and our serious consideration. I hope ib
will be possible for us to come to conclusions very shortly and I shall take
an opportunity at the earliest moment thereafter of making public those
conclusions. The House will realise that in these circumstances it is
neither possible nor is it advisable for me to go in any detail Into the
matter at this stage. I hope, therefore, that my Honourable frieng will
accept the assurance that I have given, and withdraw his motion.

8ir Leslie Hudson: Bir, in view of the very clear and lucid statement
of the Honourable the Commerce Member and the sssurance that he has
given the House that the Government would give the - most active con.
gideration to the matter under discussion, I hope that the House will give
me leave to withdraw my motion.

The motion was, by leave of the Assembly, withdrawn.
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Mr. Depuly President (Mr. R. K, Shanmukham Chetty): The question

“That & sum not exceeding Rs. 63,765,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 3lst day of March, 1934, in respect of ‘Custams’.”

The motion was adopted,

Mr. Deputy President (Mr. R, K. Shanmukham Chetty): For the
guidance of Honourable Members the Chair would like to inform them that
in the afternoon Demand No. 17 will be taken up and the Nationalist Party
would have the right to initiate discussion on the motion that stands in the
name of Mr. T. N. Ramakrishna Reddi in Late List No. 2. The House
will now adjourn and meet again at half past two. '

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.
* PesenmE———

l

The Assembly re-assembled after Lunch at Half Past Two of the Clock,

Mr. Deputy President (Mr. R. K. Shanmukham Chetty) in the Chair.

DemMAND No. 17.—TaxeEs oN INCOME.

Mr. Deputy President (Mr. R, K. Shanmukham Chetty): The motion
before the House i8:

“Thet & sum not exceeding Rs. 81,24,000 be granted to the Governor General in
Conncil to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1834, in respect of ‘Taxes on Inocome’.”

Removal of Surcharge and Restoration of Old Ezemption of Tazable
Minimum.

Mr. T. N. Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non-Muhammadan Rural): I beg to move the cut motion which stands in
my name on behalf of the Nationalist Party:

“That the demand under the head ‘Taxes on Income’ be reduced by Rs. 100 ™

to discuss the removal of the surcharge on income-tax and the restoration
nf the old exemption of taxable minimum.

I wish within the brief time at my disposal, to take up the first of
these two aspects, the removal of the surcharges. This surcharge was
levied by the Emergency Finance Bill in the year 1981. This Assembly
agreed to it to meet the emergency that had arisen at that time. We
find from the Budget speech of the Finance Member that India alone, of
all the countries in the world, or with the exception of one or two, has
been able to balance its Budget and its budgetary position has been satis-
factory and, as a token of that satisfaction, the Honourable the Finance
Member has restored the five per cent. cut to the public services, and I
amn glad to say that my Presidency of Madras has restored the whole of

the ten per cent. cut in all the provincial services.
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Mz, K. P. Thampan (Wost Coast and Nilgiris: Non- Muhamnudan

Rural): That is a scandal.

Mr. T. N. Ramakrishna Reddi: That showe that the financial position
of the Madras Government is satisfactory. Now, on account of the
emergency, that then existed, the salaries of civil servants and othors
bad to be cut and we agreed to the imposition of the surcharge.

Mr, Qays Prassd Singh: Did you agrep or wos it imposed on you?

Mr. T. N. Ramakrishna Reddi: Once it has been passed by the
Asscmbly, it means that we agreed though personally 1 opposed it then.
1 may say at the outset that this is n very heavy burden upon the tox-
payer of India. There is no denying that “this surcharge has come over
and above the heavy burden of taxation to which India was subjected
for the lust three or four yvears. 1 will tuke the year 1930-31 which is the
beginning  of the era of additional taxation. In 1930-31, we levied an
additional taxation to the extent of five crores. In 1081-82, we had to
sunction additional taxation of nearly 15 crores and, in the emergency
Budzet of the very same vear, we had to sanction additional taxation of
7} crores for six months of the same year and, also, for 1932-33, we had
to sanction additional taxation of 14 crores, 83 lakhs. Altogether we have
imposed taxation to the tune of 42 crores 81 lakhs and, hence it is no
exaggeration  to say that the country has been overburdened with very
beavy taxation and’ it is xmposmhle to get on with this heavy burden any
longer. Any relief that is to be given should first be given in the case of
erchurgos The Hanoprahle the Figpnee Member, in making a statement
in the Simla Session in 193], regapding the finapcial pogitian of the
country, promised that he would give relief first in the way of removing
this surcharge. He said:

It is perhaps forecasting too much to say jp what order these reductions should be
made (referring to the future reduction that he was gowng o make), but there are
certain prmuph\ which we consider must be observed. Relief gpust come first in
restoring the emergency cuta in pay and, secondly, in taking off the surcharge in
income-tax now to be imposed. 1 think we may prmhcl with us much certainty as is
possible for any such forecast that these special impositions will not in any case he
extended bevond 31st March, 1933."

I only request the Honouruble the Finance Member to stand by the
rrowise which he bad extended in the year 1931 about this additional wuxa-
tion.  What is the income that the Honourable Member has derived and
cxpects to derive in the coming vear? He expects about Rs. three erores
50 Jukhs by way of surcharges on income-tax and about Rs. 70 lakhs from the
iceome-tax on incoumes helow Rs 2,000, Now, the Honourablé the Finance
Member might ask ys that if we remove this surcharge. then we have to
pinke good these three crores and 50 lakhs, because, according to his
Budget propogals, there will be onlyv a surplus of 52 lakhg for the year
endjug 1983-34.  Well. Sir, 1 may say that the Honourable the Finance
Member himself has given us the answer to this question and T need only
refer to his speech which he delivered at that time at Simla. Cale u]utmg
the revenne for the two years, he came to the couclusion that there would
Le a deficit of four crores 34 lakhs. In that connection he said that he
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was prepared to meet this deficit by making short provision for the reduc~
tion or avoidance of debt. This is what he stated:

‘‘We consider that we are justified in regarding this deficit (that is, 4 crores and
34 lakhs), as covered by making during this period of exceptional stress a reduction
of about 247 lakhs in each year from the provision for reduction or avoidance of
debt. [Even after making this deduction, this provision will amount to four crores
48 lakhs in the current year and abomt four crores 68 lakhs in 1032-33. When it is
memembered that the portion of our debt, which is not covered by productive assets
°f cash bajances, is no more than 184 crores, this may fairly be claimed as an adeguate
sinking fund allocation in a period of exceptional depression.”

8ir, he has himself answered the questiop as to how to find this
maney if we are prepared to remove this surcharge. Of course, he made
that out for another purpose. But since we have & surplus Budget, that
purplus can stil be maintained although the surcharge is removed, by
making short provision of Rs. 3,50 lakhs in the provision that has been
made for reduction or avoidance of debt. Sir, he said he was prepared
to reduce the provision which he makes every year under this head to
the extent of 247 lakhs for two vears and then he said he would be able
to balance the Budget. Now, I request the attention of this Honourable
House for a moment to the point as to whether any reduction has been
made in the provision for the reduction or avoidance of debt as adumbrated
by the Finance Member.  On page 82 of the Explanatory Memorandum,
we find the provision made for this reduction or avoidance of debt:

Res.
Far the year 1932-33 . . . . . . 6,84 lakhs.
6088 »”

For the year 1938-34 . .

Now, this is more than what the Honourable Member provided for in
Previous years. In the vear 1988.34, over Rs. six crores and 80 lakhs
are provided. Here 1 should ask the Honourable Member to keep up his
promise and to reduce. the provision under this head and thus give some
measure of relief to the over-burdened tax-pavers of India. This provision
is usually made when there is a surplus Budget, but, in this year of excep-
tional economic depression, no one will find fault with the Finance Mem-
ber if he has not made the full provision for this reduction or avoidance
of debt. Then the surcharge is paid by income-tax assessees who are only
sbout 800,000 persons in &ll India and it is these very people that have
gel to invest capital in the trade and commerce of this country. Now,
it is well-known that the trade and commerce of this country has been
suffering enormously due to various causes on which I need not dilate; and,
if this surcharge is to be continued, then the sources of this trade and com-
merce of the country will be dried up and the country will be in a worse
position than what it is in today This surcharge can easily, as I have shown
on the basis of the Honourakle Member's own statement which I have
quoted, be removed by reducing the provision for the reduction or avoid-
ance of debt. Now I do not want to anticipate myv Honourable friend, Diwan
Bahadur Ramaswami Mudaliar, by saying that even this deficit could be
met bv the rednction of the heavy military expenditure. T am not going
to anticipate mv Honourahle f{riend and, T am sure, the Honourable
Member, with his vast gtudy of the army question, will prove to us how
wa can reduce the militarv expenditure so that we inay even take resort

19 another method of meeting this deficit .
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Then there is another aspect. That is the restoration of the taxable
minimum as it existed » couple of years ago. From the year 1919, the
taiable minimum for income-tax was Ks. 2.000 and incomes below Rs. 2,000
were exempt from taxation and it continued till the year 1981 when the
Honourable the Finance Member, in his search for more revenue to meet
his deficit, thought it necessary to lower the minimum taxable income-tax
limit and this he brought down to Rs. 1,000. I may at once point oud
that at that time the whole question was discussed and threshed out and
the Assembly threw out the proposal by » large majority; but, in spite of
that, it was restored by an order of the Governor General. So the House
has already expressed its opinion that it would be very hard on the people
of this country, who are already suffering from a heavy burden of taxation,
to make them pay to the Government further from their slender resources.
After this minimum was lowered to Rs. 1,000, the medical expenses of
the lower middle classes have gone up, their standard of living has
increased and they have to pay more and more for the education of their
children. And not only that: thev have to meet so many other taxes,
for instance, the increased railway fares and postal rates. All these tell
heavily upon these lower middle classes who have got very slender means
of livelihood and whose incomes range between Ls. 1,000 and Rs. 2,000.
Hence it is necessary to retain Rs. 2,000 ns the minimum and, therefore,
the proposal for a lower limit was thrown out by the Assembly. Now that
the emergency has passed. we request the Finance Member to reconsider
it and make Rs. 2,000 the minimum limit of taxable income. In this
connection we have got the authority of the Indian Taxation Inquiry
Committee who also endorsed the view in their report in 1926, that it is
necessary to keep the taxable minimum at Rs. 2,000. They say:

““One of the principal reasons for this last increase was the very large number of
assessees falling within the lower range of income and the mmall sum realised by includ-
ing them within the scope of the tax in relation to the trouble and expense involved
in the assesament and collection of the duty. This is a reason which has gained added
force since the transfer of the work of assessment from the ordinary district stafl to

o special Imperial one.”
Then they say:

“On the whole it seems to the Committee that it would be best under Indiso
conditions to set off the higher exemption limit against the absence of allowances in
respect of dependents, in other words, to maintain the status guo in both matters.”

With these words, I beg to move the cut that stands in my name.

mo:rd..mputy President (Mr. R. K. Shanmukham Chetty): Cut motion

“That the demand under the head ‘Taxes on Income’ be reduced by Rs. 100.”

Mr. Iaalch&qd Navalral (Sind: Non-Muhammadan Rural): Sir, I rise
to raise my voice first of all in the intcrests of the poor man on this
question of income-tax. Tt is often snid that to cry here is to cry in the
wilderness. But. Sir, T should like to try and touch the sense of humanity
of the Finance Member on this point. The first factor to be considered is
to compare and contrast the minimum of India's income-tax with that of
England. 8ir, this point is not & new one. It was placed before this
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House on the 17th November, 1931, when the Finance Bill was under
consideration. Then, too, an attempt was made to touch the humanity
sense of the Honourable the Finance Member, but, I am sorry, the
Honourable Member who so pleaded was not able to make the Honourable
the Finance Member to yield. But, Sir, I am not one who despairs, so.
I will try it again today; but I will do it by quoting the same weighty
words of that Honourable Member who addressed the House on that
occasion. He said: '

“In England the lowest taxable minimum for a bachelor is £135; if he is a married
man the minimum is about £200. He is allowed £60 for the first child, and £50 for
the second child, so that the minimum in England is something like £360 or £360.
When we think of that and pit against it Rs. B4, what is the idea that strikes one!
In England you have something of the human touch. You think of a man, you think
of his wife, you think of his child, and you say that this modicum is necessary for
them to livee. Am I not then rigixt in saying that when you turn round to tax
a man getting Rs. 84 per month in this country and make no allowance for wife or
child, you are wanting in the human touch? Let us be human in our dealings when
we deal with the masses.” ’

Now, 8ir, since this additional tax has been imposed, we know it for
a fact, and that is not only our opinion, but, the people at large have:
endorsed the view, that this tax is a great oppression on the poor and
middle class people. This lower tax means assessment on the minimum
income of only Rs. 84 per month. Sir, every one knows that the standard:
of living of even these lower middle class people and the subordinates, who-
draw Rs. 84, has increased. We also know that these people are hardly able
to make their two ends meet. In India, the circumstances are very peculiar,
These people have got their families and they have to maintain their
children and other relatives; and to charge these people with income-tax
like this is simply oruel.

The higtory of this tax is that long ago this minimum limit was tried
and found to be not only unfair, -but unworkable and was, therefore,
reversed. In 1981, when it was restored, I was present in the House-
and I know how that tax came to be imposed. 8ir, it was represented.
to be only an emergency measure; it was said that this tax would last-
only for 18 months and it was, on these representations and, what I calk
them, solemn promises, that this House wag compelled to give sanction to.
this tax and made these people bear this burden for 18 months. Now,.
the time has come when that promise requires to be redeemed, specially.
from such an amiable and kindhearted man as the Finance Member. Sir,
it may be said many a time that there is deficit, but that is no groun_d‘
for not doing justice to these poor people who are groaning under this.
burden. In their case the hand of mercy must be extended. Sir, in this.
connection I find that the subordinates in the services are hit harder. It
may be asked, how? I say their case has ta be considered in respect of
this income-tax in connection with and relative to the cuts in their salaries
that have been restored to them. At present it is claimed that five pee-
cent. of the cut has been restored to them, but that is not correct at all.
If they have to pay this minimum income-tax which they did not pay
before, and if this tax is continued simultaneously with the restoration
of the five per cent. cut, then their cut has not been restored by five per
cent., but by three per cent only. They, therefore, suffer to the extent

of two per cent.
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_Sir, this is not at all equitable and, in this respect, 1 appeal to the
House that Government must reconsider the question of giving
relief to these subordinates. The opinion of the country on thig
lower tax is well reflected in u press contribution a cutting of which 1 hold
in my hands, wherein it is amply shown that even the rich merchant
.class has considered the position of these poor men pitiable. They say:

e

“The lower middle classes for whom really any burden is oppressive because of

the curious combination of their circuwstances and mode of living. It was with
this koowledge that the President of the Indian Merchauts Chamber, himseli a mer-
vohpnt of t wealth, said in his address to the Chawber on 27th Junuary, 1933,
that the Tower middle class Eoﬁle would naturally expect the income-tarx limit to be
PR ot up to ite limit of Re. 2,Q00."
Naturally they waunt to sec the income-tax limit to be restored to its original
timit of Rs. 2,000, Considering all these circumstances, 1 do not think
I should waste the time of the House over this question which has
‘repentedly been condemned now and before. Tt is now quite clear to the
House that this tax was sanctioned only ag an urgent measure and, it is now
“time that it should be removed. What is the amount that the Governmneng
will lose thereby is the next question. I submit, the utinost it is only
Rs. 70 lakhs. This amount should not be difficult for Government to give
up. Next we find that the procedure bv which thiz income-tax is being
sssessed is nbsolutely unfundamental. The Income4ax law requires that
the aasessces in the beginning will be required to state whet their income
‘is and then t» be nssessed; but now e summary procedure huas been
introduced for these poor men nnd. according to that aummary procedure,
‘the income-tax officar forthwith assesses this lower income-tax of A man
ez parte snd then throws the burden on him to coame and prove it to be
incorrect. Is this just, T ask. Again, when a poor man brings some
evidence, it is generally not accepted. Consequently, there is no
-other go far this poor man but to pay up and thus feel its pang. The
Income-tax Officer never carcs to reduce the assessment even after
evidence is adduced, and his word iz law. Once he hag made it
he does nnt like to change it. The poor man goes to the
Assistant Commissioner with an appeal, but who is the Assistant Com-
missioner? He is an official belonging to the Tncome-tax Department,
eating the salt of that Department. Sir, with him too the poor man has
the same fate. Therefore, for these poor men there is no guarntee of
being treated justly and equitablv. There is no investigation by any
judicial officer in this respect.  8ir, we also further know that the Govern-
‘ment, having appointed additional Tncome-tax Officers  and  additional
establishment in order to realise this lower tax, spend on its recovery.
It is. therefore. much hetter that this tax is removed than to be involved
into so manyv difficulties.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Honour-
able Member has one minute more.

Mr. Lalchand Navalral: I am just finishing, Sir. I want to ssv a word
or two with resard to the surcharge. The incidence of the income-tax
‘has been so much raised, that it presses very hard on the people. There
ip no justification for continuing the surcharge of 25 per cent. Tt only
adds an insult to injury. Bir, this was also a temporary measure and the
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promise of the Honourable the Finance Member should now be fulfilled
There Is a surplus of two ecrores and 17 lakbs in the Budget. At least
shis witl cover the loss of the lower taxes on income. With all these
remarks, 1 say that it is now time that the Honourable the Finance
Member should feel the human touch and remove these additional taxes.

Mr. 8. @ Jog (Lcrar Representative): 1 really wunted to ventilate a
particular grievance under this lncome-tax bead, for the very sume reason
as my Houourable friend, Mr. Lalchand Navalrai, has said that it is a
aurprise that we have never failed in our duty, for when we always cry
louder and louder und still louder, we at least have the sutisfuction that we
have done our duty, and then it rests with the Honourable the Finance
Mfamber entirely to hear of this public demund. The whole difculty
anees, u8 we hive often pointed out, that the occupants of the Treasury
Benches, ineluding the Finance Member, take all the monopoly of wisdom
and that it is ondy the other side that can tuke into account the grievunces
of the f)go'ple and all that this side of the House does is to pass irrespon-
sible crticism and comments to which the Honourable the Finance Member
18 not in any way responsible and is not bound to give any heed.

Last time when this incidence of taxation was lowered down from
Ijs_.' 2,000 to 1,()({0, this side of the House most reluctantly gave support
to it wlthough with vehement protest that it will be only a temporary
megsure and that it will not come before the Houge at apny time after that,
Bu,t this year we find that there is the gume predicament—the difficulties
which wg had lust year—and also the same proposal of income-tax has
been lgid before the House. Mr. Navalrai has explsined, and expressed in
8 very cgreful way, us to what are the difficulties of the people. Our
ipcomye-tar law, as it stunds at present, has not 80t thase concessions which
the Enﬁilsh prople enjoy by the British law.  We are already suffering
ander the different provisions of the income-tax and, over and above, what-
£YEX congegsiops We are epjoining on the ineidence of $axatian of Rs. 2,000,

} ulgo lios been taken away from us. In my observation at the time of
the general discyssign, I expluined to the House as to what was the state
of things as regards the small traders. I kmow in my province even small
shops of biddi wgllag and pan wallas and other small shops have also been
Joxed. A similur procedure hus been observed: the notice comes to them
and these poor people find it difficult—they have got no account books—
to show that their incomes come below Rs. 1,000. 1 know, as a matter of
fact, in mwany cases cven people with an income of Rs. 500 or 600 are
taxed. because they have not got any account books to show that that is
the case. FExcept giving a promise in his specch, the Honourable the
‘Finance Member has done nothing to accommodate these middle class

people.  What he has said in his speech ig this:
“Ap regards Taxes on Income, we deplore as much as anybody the necessity for
coptinuance of the present rates, byt all that we can promise, and this we do most

sincerely, is that they will not be continued longer than is necessary and that all our
efforts will be directed to keeping down expenditure, and to preparing in other ways

for a lightening of this particular burden.”

Excepting these tears—and I make bold to say that they are crocodile
tears—there is nothing reassuring that the middle classes’ burden will be
lightened in the future. We cannot depend on that promise. The
‘Finance Member sava: ‘‘You give us the taxes this year and we will try
‘our best to reduce and relax our expenditure also.”” But when he finds
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that this money is coming into the Treasury, I do not think he wil .

4 C , e will care
@uch for reducing the expenditurc. But if Le finds that these tazes sre
reduced and thereby the income also is reduced, then he will wake up and
find it impossible to carry on witho

ut reducing expenditure. i
finds that money is coming to him bv h by on ure. But if be

v hook or b k, hi il
be opened and no attempt will be m r by crook, his eyes will: nog

: 2 ade to further reduce the expenditure.
The continuance of this tax is not only oruel, but unjust and ineq‘l:tab::n

There are s number of motions under this hesd which I have given
and one is that the demand be reduced by one rupee for not exempting
Income-tax on incomes below Rs. 2,000; another is to draw attention $o
the unsatisfactory working of the Department in not giving proper informa-
tion to the assessees as regards the basis on which tex is sssessed. The
moome-tax people sometimes get very wild rumours and vague information
and they charge the assessee accordingly ; if the assessee goes and asks the
Dgpartment people as to what is the total on which they have come to
this conclusion, he finds it difficult to get any information or any besis
on which the officer comes to the conclusion that his income is so much:
in that way also the sssessee is handicapped: he gets no information as
to the basis on which the assesament is made.

The Finance Member generally charges this side of the House with no$
giving the officials any constructive suggestion. 1t has already been
pointed out that the Finance Member has shown partislity or has got @
somewhat soft corner for the services, for which I for one do not grudge;
but at the same time, he has not shown thst sympathy and that spirit of
accommodation towards the trading and middle class people. Just as he
has reduced the cut in salaries by five per cent, could he not have done
the same thing by reducing the taxable limit from Ras. 2,000 to Rs. 1,5007
Will he not kindly consider it and, instead of ignoring the criticisms on this
side, will he not seriously pay attention to this important suggestion and
reduce the amount to Rs. 1,500 at least? In that case, as we have just
shown, a certain amount of relief would be given. He has given relief
partially to the services. Will he not be sble to give some relief Ly lower-
ing down the limit from Rs. 2,000 to Rs. 1,500 and thus efford relief to
this class of people who are clamouring and who are crying in this House?
It would at least give some equitable and justifiable relief to these suffering
people. We have said enough on this question, but there is no doubt that
this side of the House is very keen on this point and I would earnest!
request the occupants of Treasury Benches as well as the other groups
parties to support this cut. B8ir, I support.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): 8ir, I want to rouse the Honourable the Finance Member
from the very close attention that he has been giving to the previous speaker
fnto a mood of sympathy with what this token cut aims at. I am not

surprised that the Finance Member should have been sleeping over the
trouble . . . . ..

The Honourable Sir George Schuster: Does my  Homourable friend
suggest that I was asleep?

Mr. O. 8. Ranga Iyer: I said the Honourable the Finance Member was
sleeping over the troubles that he has brought upon the mig whom he
bad taxed. I had slready said that he was closely ping to the
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observations of the previous speaker and pondering over the emergency
with which he has been faced. I do not believe that it is the inten-
tion of the Mover of this motion to press it to a. division and then to
inflict something in the nature of a censure on the Finance
Member for the very simple reason that the arguments that were
presented by us to the Honourable the Finance Member last year or a
little over last year are the same arguments that we have to place before
him this year. Unfortunately for us the emergency has not been tided
over, but I do hope that the Honourable the Finance Member will realige,
especially in regard to the taxable minimum, that there is a great deal of
feeling in the country. These are very hard times, and I personally feel
that the Finance Member feels that these are very hard times, though,
unfortunately, owing to circumstances, over which he has no control, he
is not able to give unto the tax-payer what is certainly the poor tax-payer’s
due, namely, release from taxation for those who are getting less than
2,000 rupees a year. I hope that the Finance Member will bear in mind
that at the earliest possible moment he will release the poorer tax-payer,
the man who draws less than Rs. 2,000, from this bondage. He deserves
the same attention that the Finance Member has given to the members

of the services by reducing the misery of a salary cut against which they
had protested so vehemently in a previous year.

I do not want to take more of the time of this House, for I have closely
read the voluminous speech, packed with facts and figures, of the Honour-
able the Finance Member; and though unfortunately I could not have an
opportunity of taking part in the second day’s debate, for no fault of yours,
8ir, as I Ead to attend certain ceremonies, I thought that I would take
my opportunity on a future occasion, when the Finance Bill comes up ab
the third stage—to make my own general observations on the subject. I
recognise that the taxes are heavy, but I read in the speech that the
Finance Member recognises that the taxes are really unbearable. He
admits to a certain extent that the taxable capacity of the people has been
reached, though he believes and that is an arguable point, that India has
had the capacity to bear so much burden and she has borne it well. That,
as I say, is an arguable point, but I want the Honourable the Finance
Member to realise when he replies that there is a tremendous feeling
among the poor classes, men who are getting below Rs. 2,000, & year that
they should be made to pay a tax, because these poor people have also
children to educate; they have also large families. It is a tragedy in this
vountry that the poorer the man the larger his family. Poverty and large
families seem to go together all the world over, but that is more so in this
country. Owing to the joint family system and other special ecircum-
stances which exist in this country, one bread winner of a family has
innumerable dependants. Therefore the tax, he has to pay, weighs heavily
upon him. I hope the Homourable the Finance Member will give his
earliest attention to this aspect of the question and give real relief to the
lower middle classes. (Applause.)

Mr. B. Das: Sir, T do invite mv Honourable friend, the Finance
Member. to reply to the points I raised in the general debate. T parti-
cularly drew his attention that he ought to redeem a part of the pledges
he gave. As far as I understood the speech, when he introduced the
Emergenoy Bill, while he has given a certaip amount _of relief to salary
eamera, he has not done anything to give relief to the income-tax payers.
Bo I do appesl to kim to remove the surcharge on the income-tax and
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algo remove the incometsx ffom Rs. 1,000 to Rs. 1,009. If my friend
canmoé see his way to abolish the surcharges on all income-taxes, I
would appeal to him tb go up to the extent of Rs. 5,000 even. 1 do net
mind even if my friend doables the sarcharge on the Bombay millowners,
who this morning found strange bedfellows in my friends, tixe European
Group combining together tb appeal to the Commerce Member to do
away with the Japanmese dumping. Of ocourse, Japan has become a
menace to the whole warld, and ¥ do not mind giving my support to the
Government to do anything against Japan which, as I said, Las become a
rcal menace to the world . . . . .

Mr. 0. O. Biswag (Caleutta: Non-Muhammadan Urban): You are now
a friend of China?

Mr. B. Das: ] am a friend of humuanity. and if Japan has violated all
ideas of humanity and has become a menace to the world, to Asia and
Iudia in  particular, by becoming an  aggressive imperiaiig power, 1
certainly think that we must all do wkatever is possihle to help the
Government in putting down Japan. Japan has kicked the Loague of
Nations and all canons of humanity in launcking war aginst China.
Belonging us T do to a subject nation, I have no armed force, nor can I
show the power of India to Japan, but there is the moral force, and, in
the present aggressive campaign which Japan has launched agninst China,
1 am sure, evers Indian will lend bis moral support to China, by
hoveotting Japan and Japatiese goods and by starting a war relie! fund

In my speech I also alluded to the fact that my friend, the Fmnnce
Member, had provided for redemption of debts. \When e are passing
through hard times, I consider tkat provision for redemption of debts in
these hard days is a luxury 1n the Hudget. Let my friend give relief to
the masses, and the proper relief he can give is to abolish the income-tax
and the surcharges, nnd, for that purpose my Honourable friend can
fummon a committee and take some of us into his confidence. If he is
not sufficiently armed with figures, tlerc is my fricnd, Mr. Vachhs
sitting behind him, and. if the figures will go the wrong way, some of us
will even agree that a double surctarge should be levied on certain people
of Bombas, and, T am sure, in tlat the House will entirelv ngree. 1
know that every one of us will welecome the idea that our Honourable
friend will be amidst us for the next two vears, and, during that time, I
think my ftiend will give us Budget speaches in n different tone, because
we have reached the bottom of our depreision, we are going to have betier
davs. When the Finance Member himseY acknowledges that we have
come to better days, let hith give o little relief to those who arc suffering
the most. And, 8ir, what do I find? Today the Government of India
and the cspitalists are all combitted. Liko the late Hugo Stinnus in
Germanv who beeame the super capitalist in Gefmany and rmn  all
parlinmentary elections and swamped the Reichstag and wanted the
Reichstag to obey the dictates of capitalism—but fortunately the crash
came and German Parlinment got out of the capitalist control—the
Indian capitalists are also combined, and they come to the Government
for assistance, and Government think that TIndin consists of about 200
capitalists’ who come with their hegging bowls to my friend. Sir George
Schuster, or to my friend, Sir Joseph Bhore. But what happens to the
millions and millions of people? What are the Government doing #&
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relieve these poor classes? Nothing. Government, om scoount of their
gynmabhioior the capitalisy classes, are practically exploiting these poores
gople.w are exploited again by the rich capitaliste by the high pricss

rough the protected system of tariff by which the” Hongursble the
Finance Member is pleaging those 200 beggars fromm Bombsy, 1 mean the
capitalists. So, Sir, I do e that my friend will, in his reply, give ma
o proper explanation to all the pointe I raised in the genera] discussion.
The poverty of the masses, and eq;cially the poverty of the lower mid
classes who are going through dire distress, is really very extreme. If
friend will justify his case, then the House should kmow how he and hi
colleagues will justify the other case when he brings forward Ligh tariff’
measures only to satisfy a few Front Benchers.

Mr. 0. 0. Biswas: Sir, I desire to associate myself with the previous.
speakers in the appeal wkich they have made to the Honourable the
Finance Mcmber for u little relief in the matter of the income-tax imposi-
tions. The House is fully aware of the emergency in _which it had to-
lend its support to tke taxation proposals which were brought before it b
Sir George Schuster in September, 1931, but if I have followed the speeci
of the Finance Member delivered on the present occasion aright, I
believe he is of tke opinion that we have turned the corner, and, although,
according to him, we must not relax our efforts at economy and retrench-
ment, still the worst days are over and we may look forward to better
times. If that be s0, I do not see why relief should be afforded only to-
those who are in the service of Government. I was reading the speech
of the Honourable the Finamce Member of September, 1081, and I find
this is what, he said, referring to the new impositions which he was them
putting on: '

“It in perhaps forecasting evemts 200 much to séy in what ordér thess reduetions.
should be made. But there are certain principies: which we consider mrust be observed.
Relief must come firat in restoring the emergemcy cuts in_pay, and secondly in taki
off the surcharge on the income4ax now to be imposed. I think we may predict wi

us much certainty as is possible for any such forscasts that these special impositions
will not in any cass be extended beyond 3lst mm&."

He was trying to look forward to the time wher it might be possible
to take off the income-tax surcharges and other burdens. Sir George
Schuster, in his Budget speech this year, relied on the first part of his

- gtatement, but I should prefer to rely more om the concluding sentence in
that paragraph, where he said that in no case should this special imposi-
tion extend beyond the 31st March, 1983.

As a matter of fact, by reducing the salary cut from ten per cent. to
five per cent., he has shown that it is possible, n the present financiad
condition of the country, to gramt some relief. Income-tax no doubt
ocoupies & second place in the category of exemptions he referred to. At
the same tima. there is the other statement of his, thabt he was hoping
that under no circumstances would either of thess impositions remain. in
forco beyond the 81st March, 1983. I do not wish to suggest ways and
means as to how the Honourable the Finance Member skould afford: the
relief we are asking for. If he is so minded, I know very well he can do
ib. As o matter of fact, during the last two vears, as has been already
pointed out, he had not made full provision for avoidance snd reduction
of debt. Why could he not follow the same procedure for this year alsoZ
We find, on the other hand, that the provision made this year is for the
tull amount. Then, there is the other fact which you find from his
gpeech, and it is this,—the question of the. paymemt of War debt liability.
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He has admitted that although the Hoover Moratorium is no longer in
operation, still His Majesty's Government have not demanded payment
of the charges from India this year. All the same, he has thougtt if
fit to make full provision for that. I ask, why could he not put ttat off
till the following year? If he could not put off tte whole amount, at any
rate he could have reduced the provision for this year, and, in that way,
‘he might have, without disturbing the budgetary equilibrium, given some
relief to those who surely deserve relief. I am sure, the Honourable the
¥inance Member will not dispute for one moment that this taxation of
incomes between Re. 1,000 and Rs. 2,000 ig perfectly iniquitous. Direct
taxation is always & very odious thing, but when we come to tax incomes
80 low as Rs. 1,000, especially in these days of economic depression, the
‘measure becomes, 1 repeat, utterly inignitons. J am quite at one with
my Honourable friend, Mr. B. !;u It you must have higher income-
tax, realise that higher income-tax trom those who are better able to beas
‘tkat burden, but, for heaven's sake, do not lay on more burdens on the
poorer sections of the people than they can posssibly bear. You are
getting about Re. 70 lakhs from incomes below Rs. 2,000. You can forego
the amount, or you can inorease the rate of supertax and realise that
amount, if you must have it. But do not tax ttose who were not taxzed
80 long and whom you did not intend to tax for more than 1} years.

!

Mr. M, Maswood Ahmad (Patna and Chota Nagpur ocum Orissas
Muhammadan): Sir, I whole-heartedly support the idea for & reduction of
‘the tax, but I must tell Members on this side that this is not the time
for it. We can do it when the time comes, by means of our vote. The
best course for us is to unite, and to ask all Honourable Members to
attend the meetings of this Assembly. In such a thin House as this it is

difficult to defeat the Government. If you count the votes, you will
;:dy ttat we are sufficiently to defeat the Government if we can
‘but unite. When the Finance Bill comes before us, we can bring in an
amendment and have it passed and there ia absolutely no need to appeal
to the Finance Member to reduce this texation and that taxation. Gov-
ernment no doubt will do tkeir best to feed those who are already getting
1ot sslaries, but, if the Members of the House, who have been elected by
the people, unite they can have their own way and there will be no need

for appeals to any one. (Hear, hear.)

Mr. 8. 0. Mitra: I am glad that my Honourabls friend, Mr. Maswood
Ahmad, has taken part in this discussion; otherwise the impression might
go round that the other Parties in this House are not taking any interest
in this motion. We on this side are generally in agreement with the
motion under discussion. We fully agree that all attempte should be made
to have a balanced Budget, and it there is no other way, the richer classes
are certainly the people who should bear the burden, but on one point I
do not agree with mv Honourable friend, Mr. B. Das. He thinks that
capital is a useless thing. It is an elementary principle of economics
that just as land and labour are necessary for the production of wealth,
capital forms an equally indispensable factor. People who have the
interests of the poor people at heart should not lose sight of the fact thab
in & poor countrv like India the little capital there is should not be over-
taxed unnecessarily. As regards the assessable limit, T would like to urge
for the comsideration of the Finance Member that though he has reduced
it from Rs. 2,000 to Rs. 1,000, he Las not realised much income. In
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1088-84, he expects to realise Ra. 18,28 lakhs, that is, 70 lakhs more
than for 1881-82. But he is spending for that purpose more than 11 lakhs,
because the expenditure in 1831-32 was Ra. 73:84 lakhs, while in 1033-84
it is expected to be 84'88. Out of these Rs. 11 lakhs, I understand that
about two lakhs will be spent on strengthening the Bombay Income-tax
‘Office, and the balance of nine lakhs will be spent on realising the income-
tax from people whose income is between Rs. 1,000 and Rs. 2,00C. The
expenditure comes to 124 per cent., whereas, for the realisation of the
bulk of the income-tax, the expenditure figure is only 4} per cent. Com-
paring the figures for the two years 1931-32 and 1932-33, I find that an
-additional expenditure of Re. four lakhs wag incurred to have an excess
income of Rs. 21 lakhs and it works out to about 20 per cent. What I
wish to show is when the Government go down to realise tax from people
whose income is Rs. 1,000 a year, which means Rs. 83-5-4 a month, that
is, people who can hardly meet even their bare necessities of life—is it
worth while for Government to waste 12} per cent. for the mere realisation
of this little income, and would it not be wiser to vemit the income-tax
in the case of those people who can hardly be called even the lower middle
class? The condition of those people whose income is less than Rs. 100
per month has been described by more than one Member and it is desir-
able that incomes below Rs. 2,000 per annum should be exempted from
the operation of income-tax. 1 fully agree with Mr. Maswood Ahmad that
the proper time for us will be when we come to the Finance Bill. Then
we ought to vote it down and I hope the Honourable the Finance Member
will keep his mind open and will not put the official block against such
suggestion. With these words, I support the motion. '

Raja Bahadur @. Krishnamachariar: I too support this motion. There
ia not much to say as speakers have already dealt with every side of this
question, but there is only one point on which I would invite the special
attention of the House, and that is that, in addition to the cost that is
incurred in realising this money, the trouble to the smaller income earning,
man to give the return and get it passed through the income-tax officers’
‘hands is so great that the amount that they realise is not worth the
trouble. It is perfectlv true that the agriculturist is not affected by this,
but it is the man who earns the small income, whose case deserves con-
gideration. It is he who is put into trouble, because, generally, he does
not keep accounts, and it is only a matter of guess, on the part of the
income-tax officer, as to what his income might be. and, as has been
pointed out in a Bill which is now before the Select Committee, there is
no way of getting over the verdict of the income-tax officer with the
result, whether you like it or not. he has got to pay this tax in addition
to the numerous other demands that he has got to meet. It is perfectly
true. as my friend, Mr. -Maswood Ahmad, pointed out, we can defeat this
motion if we all join. I do not think there is much safety in that, becausa
once the Government make up their minds, they will restore it the next
dayv and, therefore, you will be having only a Pyrrhic victory with abso-
lutely nothing behind it, whereas, if the Honourable the Finance Member
wants, I do not say he did not want it now, if he takes a little more care,
if he brings to bear his great experience and intelligence upon this very
very small matter. the finding of a sum of about 75 1akhs is not too much
fer him in such -& huge Budget. There are so many demands and so
meny itéms.  Something from  here and something from there would. make
up this' amount and - there will be ho trouble at al. T appeal to him, on

]
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behalf of this long suffering class of people, to bring hig statesmanlike
mind to bear upon this matter and to see that this relief is granted.
Don’t run away with the idea that the people of India have got on very
nicely over this depression. They do not easily turn. Proverbially even
the worm will turn, but the people of India are worse even than this
worm. They do not turn easily. At the same time, don't be under the
impression that they do not feel it. If you go to a village and study the
conditions, you will know what it is like. I lend my whole hearted
support to this motion and invite the Government to eonsider this
seriously. You will become more popular with these poor people and I
do not want vou to act on the principle ‘‘To him that hath more shall
be given and to him that hath not even the little that he hath shall be
taken away from him'’.

Mr. K. P. Thampan: I had no ides of intervening in this debate but
for certain remarks that fell from my Honourable friends, Mr. Mitra and
Mr. Maswood Ahmad. They said categorically that they agreed with the
principle of this cut. At the same time, they asked my friend, Mr. Reddi,
to withdraw his motion or, in essence, not to press it.

Mr. M. Maswood Ahmad: I did not say that.

Mr. X. P. Thampan: The proper thing for the House to do is to press
this motion, so that the country outside may know that we Members are
trying to do our duty by them. My objection is not 8o much against the
surcharge as against the minimum taxable limit. The extracts, read
yesterdsy by my friend, Mr. Mudaliar, and by Mr. Biswas, todsy, more
than show that the Honourable the Finance Member gave us a hope, if
he did not promise, that the new taxation would be withdrawn as soon
as conditions permitted. The announcement that the cut would be
pertially restored made us believe that the surcharge would be removed
and the taxable limit restored to Rs. 2,000. We were very much dis-
appointed to find that ncither was done in the new proposal. The salaries
were fixed and revised at a time when prices were high and conditions
were prosperous. Since then the index prices of commodities have gone
down by 55 per cent. and. therefore, by restoring the cut. you are giving
an additional 45 per cent. to the purchaging power of this community.
That is, indeed, an invidious distinction to my mind and is quite
unwarranted. The interests of the tax-payver ought to be the primary con-
sideration of the Government and not those of their own servants. The
service is intended for the people and not the people for the service. In
thig country, unfortunately, the state of affairs seems to be different and
the servants are the masters. Inasmuch as Government are restoring half
the salarv cuts and there is a balance of 41 lakhs in the Budget for the
next vear, it is up to Government to see their way to redeem their promise
and accept this motion. If, however, that is not possible, they ought to
give relief to the same extent as they are giving to the service. In other
words, reduce this surcharge by 13} per cent. sund the income-tax on
incomes up to Rs. 2,000 by two pies. That is an aspect which I would
commend to the acceptance of the Government. Sir, I support this
smendment.
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8ir Oowasji Jehangir: Sir, I had not the slightest intention to take part
in this debate. I thought we had discussed this question sufficiently
during the general discussion. This motion is really a continuation of the
general discussion and I came to the conclusion that it was not necessary
to take part in the debate. Our opinion, 8ir, is well-known to the
Honourable the Finance Member. It is not paying a compliment to the
Finance Member, I think, to remind him as to what we think of the
surcharge or of the high rate of income-tax. He has been made aware
of our opinion, not only during the general discussion, but last year and
the year before. The position this year is a continuation of the position
that existed last year and even of the position that existed when he
suggested to this House to accept the surcharge. S8ir, the very fact that
the Finance Member has not been able to propose a reduction of the tax
is an admission on his part that the emergency conditions continue. I
do not know whether there is anybody in this Honourable House who is
in a position to prove to the contrary. Emergency conditions do continue,
but it is also unfortunately true that trade and industry and com-
merce . . . . .

Mr. M. Maswood Ahmad: And agriculture as well,

Sir Cowasfi Jehangir: . . . . . are in a worse condition just now. Well,
income-tax does not affect agriculture. Sir, trade, industry and commerce
are in a worse condition than they were when he suggested the surcharge,
and the best argument that we can pui forward to the Finance Member
is that this surcharge at present works to greater disadvantage of industry,
trade and commerce than it did when he first suggested it; and, therefore,
it there is a case for its reduction, it is stronger today than it was when
bhe suggested it. I do not think that the Finance Member is in a
position to show that our trade, our industry, our commerce, our exports
are better than what they were in September, 1931, nor is he in a
position. to show that the prices of our commodities were lower than they
are today, and, therefore, I am sure, he must admit that the surcharge
operates as 8 severer tax on us today than it did a year and & half ago.
All that being granted, what are we going to suggest in substitution for
the reduction of income-tax? Either we have got to suggest another source
of revenue, or we have got to ask him to reduce his expenditure. Now, the
one head under which suggestion after suggestion has heen made in the Army.
My Honourable friend has told us that he is satisfied with the reduction
in the expenditure on the Army. Wae shall have an opportunity of dis-
oussing that the day after tomorrow, when we hope to show that the
reduction, although it may be substantial, does not meet with our demands.
We shall he able to show that it should be greater. Well, if we can
prove to our own satisfaction and to his that the expenditure on the Army
can be decreased this very year, we have a right to expect that he should
reduce the income-tax and, therefore, the reduction of income-tax is tied
up to a great extent with the discussion of the Army Budget.

Mr. Gaya Prasad Singh: Why Army? Why not retrenchment in civil
expenditure also?

Str Oowasji Jehangir: I pointed out the Army as the biggest head of
c.maeudi':m'e“irixl respect of which we are all unanimous in thinking that a
bigger reduction ean be obtained than under sny other head of expenditure.

2
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(Hear, hear.) The civil heads have been examined, and my Honourable
friend, Sir Abdur Rahim, has taken the greatest trouble, as Chairman of
the General I’urposes Sub-Committee, to look into this matter; and we
shall also have an opportunity of discussing the second biggest item of
expenditure—the Political Department. Now, if we can satisfy ourselves
first and then the Finance Member, that a further reduction is possible,
he can safely take the risk of reducing the income-tax, in the hope of
getting a reduction under these two major heads.

. Now, I would point out to the Finance Member a suggestion which I
have already brought to his attention and that is that, if any relief can
be given immediately, it should be in the lowest grade, that of those who
earn between Rs. 1,000 and Rs. 2,000. (Hear, hear.) 8ir, these are men
earning from only Rs. 834 per month; and, if my Honournble friend has
had his hands forced or has had to return to that class of men in Gov-
ernment service five per cent. out of the cut of ten per cent. that he made
a year ago, surely the employce in private firms deserves some sympathy
at his hands. Is that man any better off today than he was last year?
Why should the lowest-paid Government servant only get relief and why
should not the lowest-paid private servant also get some sort of relief?
And my Honourable friend can give that relief by raising the limit to
Rs. 2.000. It is one way of doing it and, therefore. if we can show that
it is possible to have a reduction of expenditure either under the head
of the “Army”’ or under the head of the '‘Political Department’’, it will
be our duty from this side of the House first to urge upon him, or even
to force his hands, to reduce the income-tax on the very lowest grade.

I do not think, Mr. Deputy President, that any further purpose will
be served by this discussion. It merely is, as I have said, an extension
of the gencral discussion. We shall consider the matter again, all of us
eombined. After all, we are all of one mind, whatever parties we belong
to. (Hear, hear)) We are oll of one-mind, Sir, that firstlv, the income-
tax shall be reduced, and sccondly, we are sll of one mind that reliet
should first be given to the lowest grade. (Hear, hear.) Those are the
two principles on which we are all agreed ; and, thirdly, we are agreed that
the Finance Member has a right to see that his Budget is balanced. All
these three principles must be satisfied; and, I am certain, that we are
all zoing to help him to satisfy thosc three principles. But we expect
from him assistance also, so that he may meet our point of view, which
docs not, after all, affect any of us here. 1 do not think there is anybody
here amongst us whose earnings or salaries are Rs. 83 per month. We are
really and honestly fighting for the poorest wage-earner in the country
who is taxed. Nothing else. We are going to press his claims
upon the Finance Member at every opportunity from today
onwards till he has done away with the limit of Rs. 1,000.

4r.u

8ir Hari 8ingh Gour: Sir, it has been very refreshing to hear the two
speeches that came from my colleagues, Sir Cowasji Jehangir and Mr.
Maswood Ahmad. They are both entbusiastic supporters of the motion,
but one of them would postpone its nonaideration till the Finance Bill
came up before the Assembly, and the other would make up his mind day
after. tomorrow after his Party cut on the reduction of military expenditure
has been voted upon. Sir, T sbould have expected that Honourable Mem-:
bérs had already made up their minds on the feasibility »f reduction in the

F
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military expenditure when they gave their notices of cuts. But, I suppose,
my Honourable friends to my left are still awaiting some inspiration from
bigh, the advent of the angel Gabriel with a golden pen or with his golden
voice to whisper into their ears between now and day after tomorrow that
$he military expenditure does require substantial reduction so as to justify
their support of the motion of today. Bir, I have listened to many
speeches from this side of the House, but we have wondered what to
make of the speech in which the support for a motion which comes up for
discussion today is to be decided upon after my Honourable friends on that
side have convinced themselves and the House of the necessity of
reducing military expenditure. Sir, I should have expected . . . . . .

Bir Cowasi Jehangir: Bir, may I interrupt my Honourable friend for
: qm;ute'i That is entirely due to their not being able to suggest a more
ogical cut.

8ir Har{ Singh Gour: We are all very clever logicians when we wish
to evade the issue. In the normal course of affairs the income-tax came
up today, because we shouldered the responsibility which my Honourable
friend and his colleagues shirked from shouldering today, because they
said they were not ready to take up the first day for their cuts.

S8ir Oowasji Jehangir: Sir, my Honourable friend is, as usual, indulgi
in incorrect statements. It has become very usual with him, but I wi
he would now give up the habit.

8ir Hari Singh Gour: 8ir, I am a pupil in the school in which my
Honourable friend, 8ir Cowasji Jehangir, is the preceptor, and, if occasion-
slly I take a leaf out of his book, I certainly should not be sorry to do so.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
madan Urban): The pupil has outstripped the master.

8ir Hari Bingh Gour: The position with which we are confronted at
the present moment is a simple one. The motion of Mr. Reddi was for
the reduction of the taxable limit to what it was before the emergency
surcharge was made in September, 1931; and he wants further that the
surcharge of 25 per cent. be remitted. And, I submit, his reasons are
irrefutable. He says that you have yourselves assured the House when
the emergency Budget was on the tapis in Septemnber, 1931, that these
emergency measures would terminate with the end of the present financial
year. But they have not terminated. We could have understood the
position of the Honourable the Finance Member if the Budget as a whole
had been once more revived for the next year. But changes have been
made in the Budget; the ten per cent. cuts on the services have been
reduced to five per cent.; and what justification have you for not making
8 proportionate reduction in the income-tax upon the poorer class of
people who make an income of as low as Rs. 834? That, Sir, is the
gravamen of our complaint. Bome Honourable Members say that we
should wait till the Finance Bill comes. Honourable Members must be
aware that the little finger of the official is thicker than the non-official loin,
and that whatever we had done last year with the vote of.the united
Opposition was set aside by one fiat of His Excellency by restoring the cute
which'we had unanimously made. Consequently, if anybody thinks of
waiting till the Finance Bill, I will say that we will be confronted with
the same difficulty with which we are confronted today. And there will
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be an additional argument against making slterations to the Finance Bill
when we allow this votable item on income to go unchallenged. The
Finance Member would stand on stronger ground, and say that if the
Honourable Members on this side of the House objected to the income-tax
upon any grounds, their time was when they were voting the demands.
No doubt they can take the belated course of amending the Finance Bill,
but does that take away from the fact that during all these days, when we
bhave to vote supplies to Government, we should sit with folded hands
and wait for inspiration? B8ir, it is our duty to give the earliest notice
a8 to what cuts we wish to make and to give reusons therefor; and Mr.
Reddi has done a public service in taking time by the forelock and rising
in his place to draw attention to the fact that this is the crying need of
the bour. The poor man is being saddled with additional taxation and,
if Honourable Members will only recall what the Finance Member said
in his Budget speech, they will see the additional reason that we have for
pressing for this cut. Homourable Members will remember that it wds a
part of the scheme of the Finance Member adumbrated in September,
1981, that while he bad made all-round ten per cent. cuts in the pay of
the services, he had exempted the services from the additional surcharge
on income and super-tax. And, in his speech, the other day he pointed
out that the removal of that exemption means that they will have to pay
an additional 2} to five or six per cent. Now, let us examine the question
from the reverse point of view. During the 13 months, because they
were exempted on the one hand and all slike in the higher and lower
scale was subject to the ten per cent. cut, the cut fell more heavily upon
the lower salaried official than it did upon the higher salaried official,
Thereiore, justice demands that he who has been more penalised than the
higher official should =also get the earliest relief. That, I submit, is a
point which cannot eseape notice and that is a t upon whieh there can
be no answer, so far as we are able to see. erefore, we say that the
question is a pressing one, the question upon which we on this side of
the House, regardiess of the doubts and vacillations of others, feel strongly
and desire that the Government must not count our beads, but see to
the reasonableness of our arguments and, if the Government are convinced
that our case is a just and righteous one, we not only expect the Govemn-

ment to accept our motion, but to give effect to it at the earliest possible
moment.

Sir, we have been told by apologists of Government: ‘‘If you make
this cut, where is the money to come from?”’ 1 have from my place for
she last 12 years heard this hackneyed argument and the reply has been:
*‘If you give us the Budget, we will then be able to go item by item and
show you how the Budget can be balanced and justice done to the poor
tax-payer. It is not for us to revise your whole Budget”’. We have not
the means and 8o you should not complain. Our function is that of mere
critics and advisers, and as critics and advisers, it will be presumptuous
on our part to go out of our way and tell vou how this deficit could be
reduced by the remission of those taxes and he made good. But let us,
a8 strangers and outriders standing outaide the window of vour Cnhin'et
watching and waiting for the revelation of some arcana that pass within,
say & word or two to your Council,—and have we not said and have
we mot repested that there are various heads from which retrenchment
ja possible and retrenchment should be made? Honourable Members
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on this side of the House have pointed out that while psyment of war
debts is mere a contingency, you have made provision for it, the
-contingency of receiving reparation has been ignored, but 1 let go that
contingency. We have set apart 6-88 crores of rupees for reduction and
-avoidance of debt. This is a large amount and if you are to make in this
year of distress and depreciation that is pervading the land a similar
cut, a8 you did last year, you will get the necessary money for the pur-
pose of balancing the Budget. That is, after all, not a compulsory charge,
but a charge incurred on account of the vote cf this House a few years

back.

Then, Sir, I feel that we have other sources of possible income. I do
mot know the secrets of the Government of India, and, therefore, I can
only indicate in a very rough and general way the possibilities of our
receiving windfalls within the next financial year. TLet me categorise
them. The question of imperial contribution to the Army expenditure of
India has been looked into and has been the subject of decision by the
Tribunal that have submitted their report. The question about the
capitation charges has also been decided one way or the other by the
Tribunal, and then we have for a very long time urged for the reduction
of the composition of the Army and the Honourable the Finance Mem-
ber knows the views of Members on this side of the House. In all these
heads we stand to gain a large sum of money, il the case which the Gov-
ernment of India submitted for the arbitrament of the Tribunal and of
the Home Government is successful. If it is not successful, we have
in the last resort the amount of 6.88 crores of rupees to fall
back upon for the purpose of balancing the Budget. Sir, we are not
financiers, we are not experts, we are laymen, and we are only asking
the Honourable the Finance Member to do the hest he can in the circum-
stances pressing upon him the growing necessity of making good his
promise upon which he secured the certification and constitutional pas-
sage of the Finance Bill, and what we are now asking this House is to
reiterate the view that it has expressed during the last Budget discussion
‘that, so far as the income-tax is concerned, it is a charge which has
become unbearable on account of the added distressed condition of the
country this year. My friend, Sir Cowasji Jehangir, has yoiced what
was bad last year. Tt is worse this year, and, I submit, it wpuld be
worse still if you saddle this heavy charge upon the trade and mdus!:ry
of the country. These, Sir, are the cumulative reasons for supporting
the motion of my Honourable friend.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammadan Rural): Sir, I
had no desire to participate in the debate but for the energetic sallies of
my Honourable friend which still continue to be a great source of inspira-
tion to me. I am afraid, my Honourable friend was a little too enthu-
giastic over this discussion, for while he was charging the sister party with
lukewarmness, I do not find even half-a-dozen Members §1tﬁng in those
Benches behind him to support him in the present motion. Mr. Clow
temporarily reinforced his ranks and very properly 8o, being in .charg.e‘
of the Labour Department which should justly be in sympathy with the
small wage-earner. . . .

ir. my Honourable friend, Bir H.ar_i Singh Gour, entirely mis-
-und.igsml the ittitude of my Honourable friend, Mr. Maswood ng,
and my friend, Bir Cowasji Jehangir, because what Mr. Maswood
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complained, I take it, was that here while we are under a limitstion as to
fame while discussing the Demands for Grants, we are unnecessarily;
oocupying the attention of this House in discussing a matter which could
‘more appropristely and more effectively be raised by way of amendment of
. Finance Bill, itself, and I can tell my Honourable friend that any
reasonsble man would sympathise with this point of view. My Honour.
able friend said that even if we succeeded in cutting down the income-
tax rates, remember what had bappened in the past. The Governor
General came down with his extraordinary powers of certification and
restored the amounts which we disallowed to the Finance Member. Now,
8ir, are we in & better position today? If we carry this cut, what will
be the effect of it? We carry a mere token cut of Rs. 100 to be deducted
ﬁom.thns Budget. The Honourable Member in charze could very easily
do without Rs. 100 out of this Budget. He necd not even give an explana-
tion to this House as to why he ignored this vote of the House .

Mr. Gaya Prasad Singh: Ts it not a censure motion?

Mr. K. O, Neogy: My Honoursble friend, Mr. Gaya Prasad Bingh,
kmows the value the Government attach to these so-called censure motions
My Honourable friend, while making his speech. was labouring under »
misapprehension that if we allowed this head of expenditure to go un-
challenged, we would be precluded from raising » debate when the Finance
Bill caine on with reference to the Schedule of income-tax.

Sir Hari Singh Gowr: I said nothing of the kind.

Mr. XK. 0. Neogy: At least it would be improper on that occasion to
raise this issue, for we would be met with the argument that ‘‘You allowed
this head to go unchallenged’’: those are his exact words as far as I
remember: ‘‘When you allowed the head under the ‘Income-tax’ to go-
unchallenged, you should not bring forward a specific proposal for reducing
the taxation ratea’’. That is more or less what he conveyed. Here we
are voting the expenditure that is wanted for the keéping up of this
particular Department. 1 could have well understood my Honourable
friend if, instead of bringing forward a token cut, he could have taken
the trouble of calculating as to what exact amount the Government could
save if they were to give effect to these ideas, nomely, what extra estab-
lishment could be cut down which would be nocessary if the. present rates
of income_tax were to be maintained : that is to say, the additional estab-
lishment for which money was obtained on the last occasion in connection
with the lowering of the minimum taxable income

An Honoursble Member: Sevcral lakbs.

Mr. K O Neogy: ...... and, if moreover, the surtax were to
be removed, what economies Government could eflect in their own estab-
lishment. T could have well understood my Honourable friend if he. . we
to bring up a motion like that asking for a specific reduction of an amoun
without which the Government would not be alle either to maintain their
surtax or a reduction of the taxable limit. (Interruption) Why did my
Honourable friend not seek a reduction of that specific amount? ‘
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Bhal Parma Nend (Ambals Division: Non-Muhammadan): Are you-

opposing the motion?
' Mr, K, 0. Neogy: Not at all. I am sfraid, my Honourable friend,
Bhaj Parma Nand, who is so very clear in these matters, is getting as con-
fused as his Leader, because, no one, who has spoken from these Benches,
bas ever said that they are opposed to this motion. It is a question
merely as to whether this procedure should be followed in order to get:
what you want, or whether there was a better procedure available for:
this House when this particular matter could be debated with greater
effect. I do not want to go into the merits of this question. My sole
desire was to point out that the Honourable the Leader of the other Party
did o good deal of injustice to Sir Cowasji Jehangir and my Honourable
‘friend, Mr. Maswood Ahmad, by misinterpreting their intention. They
never said that they were opposed to this motion. As a matter of fact,
when the division comes, if it does come at all, perhaps my Honourable
friend will find a larger number of Members of the Independent Party
going into the lobby with him than Members of his own Party.

Mr. Goswami M. B. Puri (Central Provinces: Landholders): Sir, I
have not got much to say. I rise to support the amendment. Much has.
already been said on this subject and I need hardly say anything more;
but, on behalf of the Party to which I have the honour to belong, the
Centre Party, I wish to make it clear that we are of the same opinion as
the Nationalist Party. The pinch which the pocr tax-payer feels is prac-
tically well-known to each and every Member of this Honourable House.
The present financial crisis, through which the whole of India is passing,
is such that to tax a poor man who gets Rs. 83 or Rs. 84 a month is
nothing but a most unjust thing during the present depression. If the
purse of the Government is so bad, they had no reason to restore five-
»2¢ cent. of the cut at the cost of the poor tux-payer. I do not want to-
go 8ull deeper into the case as it has been aufficiently discussed; but on
one poini, I would like to make a few remarks,—regarding the pressing
of this motion to a vote. The Leader of the Nationalist Party has urged
that the motion should be put to the vote, while some Members from the
Independent Party do not agrce with him. According to my humble
suggestion, I would tell my Honourable friends that during the finaneial
discussion we will get ample opportunity to discuss the income-tax policy
of the Government and he can similarly attack the policy of the Govern-
ment. So it does not mean that by placing wur views this time, he will.
be deprived of the opportunity that time. I think it will be fair and
just for each and every elected Member to support the cause of the poor
tax-payer who has been burdened with heavy taxation. With these
remarks, I support the cut. ) )

Mr. Gaya Prasad Singh: Sir, it is customary in bhig Houge for_somej
Members to preface their speeches by saying that they had no intention of
participating in the debate: at least my Honourable friend, Mr. Neogyd.’
started by making that statement. Bgt he _ went out of l.us way, and’
instead of speaking on the merits of this motion, md_ulged ina fling at-
gome Members of my Party and its Leader. I am holding no brief for my
Party or its Leader—they are quite capable of taking care of themselves..
but I must remind the House that it was unnecessary on his part to refer‘
to Party matters, or to say that he has gone away from one Partyfbo
another. We know of course the proverb which says that the zeal (:i 8
convert is proverbial (Laughter), but I do not know why he was so dis-

gruntled with this Party
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My, K. 0. Neogy: On a point of personal explanation. As the Honour-
able Member has mentioned this question of my resignation from the other
Party, I want to tell the House that I did it at the instance of my Homour-
able friend who himself suggested it long before the suggestion emsnated
from others. (Laughter.)

Mr. Gaya Prasad Singh: Assuming that, I am glad that I have been
able to give a follower to my Honourable friend, Sir Abdur Rahim, and I
think I deserve the thanks of the Independent Party for having made this
present. My Honourable friend loses his temper very soon, and his tongue
ig often poisoned with abusive epithets. He took exception to this cengure
motion, because it seeks to reduce the demand only by Rs. 100. My Honour-
sble friend has been in the House since 1921 and he ought to be in g posi-
tion to understand that a censure motion. even of a hundred rupees, is a
censure motion on the Government which thev are not in a position to
justify. With regard to that, my Honourable friend probably does not see
the papers which are sent to him. If he had done so, he would have
noticed that there was a motion standing in the name of his own IL.eader,
Sir Abdur Rahim, and it runs like this: ’

“That the demand under the head ‘Foreign and Political Department’ (pages 141.142),
be reduced by Re 100 (T'0 discuss the gquestions of retrencAment of expenditure com-
2rolled by the Department, and of Indianisation).'’

Is this not a censure motion?

(Interruption.) I have been listening to my friend, Mr. Neogy, with
patience, and I hope he will do me the courtesy of not interrupting me
when I am making a few remarks.

Mr. K. O. Neogy: But do not make silly remarks.

Mr. Gaya Prasad Singh: My Honourable friend says: ‘‘Do not make
silly remarks’’. He cannot cease to hurl abusive epitheta. But if my
Honourable friend had the gift of seeing himeelf as others see him, he
would have commanded greater respect. In this case the motion was in-
tended merely to be a motion asking the Government to put off the sur-
charge and to restore the old exemption of taxable income, and my Honour-
able friend, Mr. Reddi, sought to do it by means of the censure motion which
is quite in order as a Parliamentary practice. It was not the duty of my
Honourable friend, Mr. Neogy, to have bestowed his thought or wasted
his powder and shot over this little matter of procedure. He should have
gone into the merits of the case, and shown whether this motion wes
justified in itsef or not. 1 think that this removal of sureharge and
restoration of the old exemption of taxable minimum is a very great
necessity at the present time of dire distress, and Government should have
first considered this question before restoring half of the cut to their own
services. My Honourable friend, 8ir Cowas)i Jehangir, for whom I have
very high respect, suggested that this motion should have stood over till
the question of military expenditure and other items had been looked into
carefully. If I am mistaken in interpreting his speech in that light, I
am quite open to correction. But if that was his intention, I must say
that T was very much amsazed at this attibtude on his part. We have been
pressing upon the Government, year in and year out, the necessity of
making substantiasl reduction in the army expenditure. Speaking at
random, I believe they have reduced the army expenditure by two or three
crores which is & very paltry sum, it is a mere flash in the pan, and it is
not at all enough to mest the necessities of the situation.
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Then, again, Sir, there is the question of retrenchment in civil expendi-
‘ture. My friend, Sir Abdur Rahim, who presided so ably and so worthily
-over the General Purposes Retrenchment Committee, and for whose work I
have high admiration, made certain suggestions, all of which have not been
carried into effect, and I shall wait to see if my Honourable friend, Sir
Abdur Rahim, or his Committee is satisfied with the treatment which
Government have given to the recommendations. Then, again, there is the
question of Lee loot, and we have been pressing, year in and year out, that
this Lee loot should be abolished. Then, there is the top-heavy adminis-
tration in this countrv which is a crying scandal and which ought to have
been remedied. All these are questions which we have been bringing for-
ward in this House for years, and I am amazed and amused that my friend,
8ir Cowasji Jehangir, should have said that we should wait till the fate of
the motions, of which he and some other Members have given notice, has
been known. I think, Sir, that the restoration of the taxable minimum is
a crying necessity as it greatly affects the poorer classes, and it should be
done as soon as possible. My friend, the Finance Member, can get money
from all these and other sources. We are not taken into the confidence of
the Budget secrets, and so we are not in a position to offer any very
effective or constructive criticisms on those points till we are given all the
facilities which are open to my friend. the Finance Member. With these
Jew observations, Sir, I support this motion.

(At this stage several Honourable Members rose to speak.)

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The Chair
<loes not want to deprive any Honourable Member of taking part in this
debate, especially the Leaders of Parties, but the Chair would request
them just to remember the arrangement that the House came to this
morninz. According to that arrangement, this debate ought to conclude
at 5, and the Chair would, therefore, like to suggest to Front Benchers to
Antervene a little bit earlier in the debate if they want to have their say.

8ir Abdur Rahim: Sir, I shall be as brief as possible. I simply want to
Aefine the position of my Party regarding this motion. I do not wish to
take part in any of the discussions that have taken place of a Party
character, but what I wish to say is this, there has been never any occasion
when we said that we do not want that the rate of taxation should be re-
.duced. We made this absolutely clear during the discussion on the
General Budget. All that was suggested on this occasion was that we
should be in & much better position to carry out our purpose if we had
-discussed the military budget and the other motions before the House for
reducing expenditure in other Departments as well like the Foreign and
Political Department and the other Civil Departments. Al that was
-suggested by Sir Cowasji Jehangir,—and I think that was a perfectly reason-
.able suggestion,—perhaps it was misunderstood because of the way it was
put.—all that was said was that if we had a proper picture of the extent
of the justifiable expenditure under the militarv head and the political and
other ordinary civil heads, then we would be in a better position to drive
“home our case to the Government. So far as cur Party is concerned, we
are absolutely at one with the Nationalist Party that the surcharge and the
lower limit of taxation should be removed as soon as possible.  (Applause
‘from the Nationalist Benches.) There is no doubt about that. I merely
-wanted to intervene to make our position clear.
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The Honourable 8ir George Schuster: Sir, I am afraid that I cennot
class myself with the majority of the Members of this House who, when:
they rose, sdid that they had no intention to take part in the debate; but
there have had been moments in its course when I had begun to cherish
som¢ feeling of hope that my intervention might be unnecessary or at least
that I might be crowded out. But, 8Sir, you nave given me sufficient time,
I hope, to deal with the matter. I do mot think that it will be appro-
priate for me to say much on the point that has arisen as to whether this
motion can be appropriately taken at this early stage, but I would like
to make just one point on that matter. Speaking as one who is always
very anxious that the time available for the discussion of the Budgeb
should be used in such a way that we on this side may really get at the
feelings of the representatives of the public on the various issues that
arise, I do feel that it is a matter of some regret that the time available
for the discussion of grants should be taken up with an issue which raalﬂlf
can only be appropriately discussed in connection with the Finance Bill.
8ir, there is some logic in the procedure which this House follows in that
the Finance Bill is taken at the last stage after the various stages of the
budgstary discussion. 1t surely is ressonable to say that it is only after the
House has had an opportunity of reviewing all the proposals for expendi-
ture that it can properly express an opinion as to what provision should
be made for supply, and I take it, Sir, that that is the reason why it is
the custom that the Finance Bill should be taken last in the proceedings.
1. therefore, would venture to put it to Honourable Members that until
they have had that discussion, unless at lenst they enter into these pro-
eeedings with minds already made up, it must be difficult for them to
pronounce a verdict and feel sure that they have pronounced it on the
basis of a knowledge of all the relevant factors,—it must be difficult for
them to pronounce a verdict as to whether, in asking the House to
eontinue the provisions for levying income-tax on low incomes, we are
ssking for more than is right to ask. That, Sir, is my own feeling in
the matter, and I commend the idens which underlie that tc the attention
of Honourable Members opposite.

Now, on the merits of this case, I think the arguments may be classified
vnder three heads, or rather the points that I have tq deal with may be
classified under three heads. In the first place, the proposal has been attack-
ed on grounds of abstract justice;—secondly, it has been attacked on the
ground that it is a bad tax, that is another point, and in the third place,
1 have been told that we can well afford to do without it, and that, that
being the case, I ought to redeem what has been described as my promise
to abolish it as from the B1st of March this year. The last point is perbaps
the most important one from my point of view, and I would like to deal
with it first.

Sir. the speakers, who have argued that we can afford to do without
this tax, have most of them argued on the assumption that the emergency,
for dealing with which it was originally imposed, hes passed. Now, | do
not want to tuke a pessimistic view of the situation or to spread feelinge
of despondency, but I would like to emphasise. with all the force that I
can command, the fact that the emergency has not yet passed. I would
remind the House of an event which has just taken place over the week
end, which illustrates the fundamental uncertainty of the present position.

Mr. 8. 0. Mitra: Has this emergency passed for the Bervices?
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The Honourable Sir George Schuster: I will deal with that later. I
would remind the House of an event which has taken place over the week
-end, a8 I have just said, which illustrates the fundamental uncertainty of
the present position. We are as yet without any accurate knowledge of
-exaotly what has happened in the United States, but it is quite clear that
o first class crisis has developed there and that may have very great
effects on the world economy, and perhaps indirectly in some ways on our
Indian position. At least it is a sign that we are by no means in calm
water yet, that the ‘‘cataclysmic instability’’, as I described it last year,
still remains, and, in such circumstances, we must be very careful not to
weaken our position. In that conmection also I want to make this point.
The real issue, I think, before the world today in all matters concerning
public finance, the real question which t-[‘;ose, who hold positions of
responsibility as Finance Member or Finance Minister in any country, have
to put to themselves is, is it right, is it in the best interests of the country
1o pursue a policy of sound finance, or is it better to yield to sentimental
appeals, to relax measures, to do without balanced Budget, to meet expen-
diture by borrowing, to make grants to people who are in necessitous
circumstances, to intervene to help particular industries to carry surplus
stocks, to take measures of that kind—there are many measures which are
always being pressed upon Governments in these times—is it better to
take those measures, or to set one's teeth and say, we will be old-
fachioned and we will follow the principles of sound fmance, which mean
that a country shall meet its expenditure each year by revenue and not
by borrowing? It is very dangerous to prophesy, but I venture to think,
as we look round the world today. it is becoming more and more clear
that those countries which have observed, in spite of all difficulties, the
principles of sound finance are coming to the top. They have very great
difficulties of their own, they have to submit to much hardship and suffer-
ing in order to follow that course, but countries like England and, I think,
we may class with England India, who have deliberately tried to observe
sound finance, are in these unstable times a source of security to the world,
almost an anchor to the rest of the world. I would invite Honourable
Members, who are likely to take a contrary view, to study very care-
fullv what has been happening in a great country like the United States
and what is likely to happen there in the future. I venture to think that
if anv Honourable Member were to travel in the United States today and
see the amount of miserv and actual starvation which even in that rich:
countrv is now in evidence in practically every important industrial centre,
he would sav: “Let us continue on the path that we have chosen, let us
not relax our efforts before the time, when it is justifiable to do so, has
come. And, in the long run, in spite of our having to go short a bit we
shall benefit from it.’”’ Sir, I have. as one, who carries responsibility,
often had moments of doubt in my own mind as to which is the better
course, but the longer we go on through the present difficult times, the
stronger grows my conviction that the only thing which those, who carry
responsibility, in & country like this can do is to stick out for the principles,
of sound finance, and I am absolutely certain that in the long run every
one will sav that that was the right course to take. Well, Sir, perhaps
it may be thought that I have rather over:stressed the importance of this
particular measure, but this is an essential part.—perhaps a minor part,-
but still an essential part—of the whole framework which we set up at
‘the end of 1081, and, if we were to. say that we can now afford to -dispemse.
with this particular measure. it would ‘undoubtedly .start. s “process’ of,
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weakening in our whole structure. I trust the House, when they come
to consider the Finance Bill, will weigh very curefully what 1 huve suid
on this matter. It has been suggested that we can easily make good the
gap that will be crested by reducing the provigsion for reduction and avoid-
ance of debt. It is quite true that when we were in the midst of the
emergency in 1981 having allowed six months to go of that year with
inadequate taxation so that we could not eutirely recover the lost position,
we, therefore, thought it justifiable to face a situation in which we should
be unable to make full provision according to the existing convention for
the reduction and avoidance of debt. But because we were forced into
that course in the past, there is realiy all the greater reason for not being
forced into it again, because in fact we ought to make up the deficiency
that was then created. 1 would remind the House that in the year preced-
ing that we were quite unable to set aside unything for the reduction and
avoidance of debt and had a heavy deficit. We have got to make that
good, snd if we start out at the {egmmng of the year and say we are
not going to have this provision of safety, we should be getting into &
very weak position. In uncertain times like the present when, as I have
myself stated dealing with the Budget, all our estimates must be regarded
as uncertsin and unreliable, it is absolutely necessary to have a marginal
rovision of this kind, and, if the House thinks that we are really doing
much in this matter, I would ask them to cousider one particular factor

in our poeition and that is this. I do not want to over-emphaaige the
factors of weakness, but there is one point in our position which must be
taken into account and one which does not actually appear in our Budget,
and that is as regards the Railways. We are in fact crediting to ourselves
in the Budget the full interest Jue on the whole of the advances which
th¢ Government have made to the Railways. But yet Honourable Mem-
berr know quite well that, if they make full provision for depreciation
allowance, the Railways cannot pay that full interest, and, in fact, in the
past year we shall have taken from the Railways more actually than
they {sve earned, supplemented by the unexpended portion of the pro-

vision for depreciation.

Sir Oowasji Jehangir: I would like mv Honourable friend to give the
figures of the amount which he credited to general reverues.

The Honourable Sir George Schuster: I am not quite sure of the exact
question which my Honourable friend is asking me, but if he will put the
point to me afterwards, T will give him the information. That, Sir. is a
point which must be borne in mind. Then, the point was also made that
we have made provision for our full war debt liability next vear and that
that is unnecessarv., I thought,—least T hoped—that I was able to convince
the House when that matter came up before, that that was not an optional
liability, but an actual ligbility for which we must make provision. 1f
of course we were to have a windfall under that head, and we find that
we can get out of that war debt liability, then we may feel that we have
s margin available; but T would put this to the House that we shall not
be in a position to feel that we have any margin available until we have
seen how the yesr progresses. As I have alreadv pointed out, the uncertainty
of the whole position seems to us to make necessary to start the year
with as wide s margin es pomsible. Then, Bir, on the point of the abstract
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justice, I wish to make it clear to the House that I fully sympathise with
the views that have been expressed on the other side and I can assure
my Honourable friend, the Deputy Leader of the Nationalist Party, that
I have listened to all these arguments and in fact I have considered most
of them myself in connection with this matter; but I would ask the House
to consider whether the case against this tax has not really been somewhat-
overstated. After all, it is a very small levy which represents only two-
per cent. Looking back to the past history of 1919, when prices were
very high, that was the time when the limit of taxation was raised from
Rs. 1,000 to Ra. 2,000, but now prices have declined to something very
much Jower than pre-war levels and we have only brought the low limit-
down to what it was prior to 1919. At one time, I would remind Honour-
able Members, the low limit wag actually Rs. 500. I do not want to:
suggest that I am defending the tax as one which is in itself absolutely
desirable. No tax is really desirable and this particular tax is probably
less desirable than many others. But when we are faced with a necessity,
we have to consider what is possible without creating an intolerable burden..
1 would put that point to the House. We are back again in the sort of con-
ditions which existed when the low limit was the same ag it is now and-
there is some justification for saying that it is the people with incomes at:
about that level who have really benefited most from the general fall in the
-prices of foodstuffs. T would also remind the House that in the case of
the agnculturist it does not matter how low his income is. He has to
meet the direct burden of land revernvie. In this case manv speakers have
spoken as though thev were speaking on behalf of the millions of India.
My Honourable friend, the Raja Bahadur, invited me to go down into
the villages of India and see the discontent which is caused by taxation
of this kind. '

!

Raja Bahadur G. Krishnamachariar: I was referring to 'the small
trader in the villages.

i

The Honourable Sir George Schuster: As a matter of fact, I do find.
oocssion to go about the country a good deal when business does not keep
me. I do go a good deal in the villages in a radius of about 40 miles
from here, and I do not find in those villages very many people who, I
think. can be liable to income-tax on incomes of a thousand rupees. One-
has onlv to consider the figures to realise what the position is. On the
very highest estimate, there are about 850 thousand assessees who pay
income-tax on income between Rs. 1.000 and Rs. 2,000. 350 thousand
assessees out of a total population of 350 millions—one in every thousand
of the population. I wish, again. to say that I am not defending this
tax as in all respects desirable. I am only asking Honourable Members
to conrider this subject fairlv, impartially and dispassionately on its
merits. A good deal was said about the promises which I had made and
a certain passage from my speech in Simla in September, 1931, was'
quoted. speakinz for myself anyhow. ad nauseam. I am perfectly ready to-
admit that in the last sentence of that particular paragraph I was rash
enough to venture to prophesy and, having gained a further two years
experience as Finanoe Member in this country, I may say that I am never
going to prophesy again. I shall never go further than expressing hopes
and one may express hopes without being made liable to charges of mis-
representation. r



042 LBGISLATIVE ASSEMBLY.: 2 :f6rn Mamca 1988.
. -Mr. Lalchand Navakrai: I hope you don't vetrsct your promise.

/

~ 'The Honourable Sir George Schuster: I nevar went anywhere near
‘making a promise in this matter. I said and I qualified it by saying that
it was rash to prophesy, but I said it seemed safe, as safe ag one could
be in making forecasts of that kind, to say that there would be no
necessity to continue these surcharges after March 81, 1938. We hgve
all been mistaken in our appreciation of the present crigis and it is quite
.clear on what basis I expressed that hope. 'l%e basis was that we should
.end up the current year with a surplus of about 5§ crores and
Honourable Members know that we are only ending up with a surplus of
‘just over two crores and that that includes a crore and a half representing
the exceptional receipts from the abolition of the salt credit system.
“Therefore. 1 think the House will realise what our position -is. ] think
I have kept the House long enough on this matter. I trust that the
House may think if is premature to vote upon it at this stage and in the
interval between now and the time when we have to deal with the Finance
Bill, T trust we shall have much illuminating discussion on the general
position and that Honourable Members will giva due weight to the points.
which I have made in my speech today. .

Mr. T N. Ramakrishna Reddi: I shall not detsin the House for more
than five minutes. In the first place, I thank all the Members of the
House from all sides, exeept my Honourable friend, the Finance Member,
for supporting my cut. They have expressed in unequivooal terms the
neceesity for restoring that taxable mimimim and they have also very

ly felt tLe necessity for removing this surcharge. Having done
that, I have only to answer two or three criticisms that were levelled
-against this motion from the Members of the Independent Party.

8ir, my Honourable friend, Mr. Maswood Ahmad, said that this was
srx DOt the time to prees this cut to a division as the House was
= somewhat depleted of its numbers and that it was better to
press it at the time of the Finance Bill. S8ir, here T must maka one
observation. It is incumbent on Members representing their constituenc-
fes to do all in their power to alleviate their grievances. That is. Sir,
why thev send us Lere, and that is why they expect us to do our duty.
Tf, therefore, we fail in the discharge of our duties, it is we and we alone
who are to be blamed, and so I have got every right to press my cut for
the consideration of the House even though there are few Kfembm
present; and, I think, in fact I shall be doing service to the country by
exposing the conduct of those Members who do not attend and fight for
the redress of the grievances of their constituencies, especially when such
sn important cut is being debated. S8ir, this cut affects so many poor
people and if Honourable Members are there, who do not take any
interest in this, T reallv ‘wonder what they are more interested in! So.
8ir, with tlLe full knowledge that the Members are expected to do their
duty, T am pressing this cut.

Now, 8ir, coming to the criticism of my Honourable friend, 8ir Cowasji
Jehangir, he said that this was not a logical cut. I was surprised that he
should have said so, taking into acoount the interest thst he takes for
restoring the old taxable minimum and, at the samc time, in the question
of the removal of the surcharge; and I do not understand wty he should’
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say thut this is not a logical cut. Bir, the Honoarable the Fignce
Member himeself felt the necessity of removing the surchurges and he has
singled out that particular piece of tax for removal at the earliest possibla
date, and because he has not done so, 1 have brought this cut. I do not
see, tkerefore, any reason why it should not be comsidered a logical cut.

Now, coming to the criticism of my learned friend, Mr. Neogy, for
whom 1 have got great regurd, 1 amn st a loss to understand why he went
sgainst the view of the Honourable the Leuder of tLe Nationalist Party
and said that this was not the proper time to move this cut. Sir, Iam
tte more surprised that Le should do it, heenuse he has always espoused
the cause of the people and he always fought the (iovernment wherever
and whenever he found that Government were wrong. It is really surpris-
ing to me that he should oppose this: cut. He said that we could move
it when the Finance Bill came. Sir, we Lave to fight the Government
on all rides. T um a believer in fighting on all fronts (Hear, hear), and
it is no good to fight on only one front. When you have got a consti-
tutional wenpon to fight with, vou must take advantage of it and then
fight steadily.  When the constitution permits the moving of a cut by way
of a vote of censure against the Government, we have got every right to
take advantage of that and T am witkin my rights to move this cut. I
ghall now say only one word with regard to the reply of the Honourable
the Finance Member. Sir, myv Honourable friend said that he promised
to remove this surcharge as soon as possible and at the same time he
promised that he would, if necessarv, reduce the provision for the reduvc-
tion or avoidance of debt, but he savs that he finds the situation easy and
10 ke does not find any necessity to reduce the provision for the reduction
or avoidance of debt; and he also said in so many words that be said so
when there was an emergency existing, that his words should not be
taken verv seriously. Sir, it is surprising that the Honourable Member
does not want us to take him by his word. He hag clearly said before,
that if the necessity arises, it is probable that a certain thing will be done.
I am not asking him to disturb Lis Budget equilibrium now at this
moment and cut down the expenses of the Civil and Military Depart-
ments. I am onlv asking him to redeem his promise which he made
when he introduced this Budget and said that he would be prepared to
reduce Rs. 2.47 lakhs from the provision for the reduction or avoidance of
debt, if necessity arose. Now, it is a most important necessity end it is
a necessitv which he himself admits, namely, giving relief to the tax-
paver by wav of removing these surcharges. Now, if an emergenoy does
exist, how is it that he can restore the cuts in part? That shows that
thero is some ease in the situation; and when that is so, we are (‘.l?t-lfled
to ask him to make a reduction in the provision for tke reduction or
avoidance of debt and give this much-needed relief to the .u.:c.ome-tn.x
poavors. Bir, with these words, 1 press my cut motion to a division.

Mr. Deputy President (Mr. R. K. Shanmukham Chetty): The original

question was:

o not exceeding Rs. 8124000 be granted to the Governor General
in C'(l)‘:::il.tomd‘:fmy the char:ea which will come in course of payment during the
year ending the 31st day of March, 1034, in respect of ‘Taxes on Income’.

Since which the following .cut motion has been moved :

«That the demand under the head ‘Taxes on Income’ be reduced by Rs. 100.”
B
l
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Thke question that I have now to put is that that cut ‘motion be
wdopted '

The Assembly divided:

AYES—33.

Abdur Rabum, Sir.

Biswas, Mr. C. C.

Clunoy, Mr. Rahimtoola M.

Das, Mr. B.

Dutt. Mr Amar Nath.

Gour. Sir Hari Singh.

Ismail Ali Khan, Kunwar Hajee.
Jadhav, Mr. B. V.

Jehungir, Sir Cowasji.

Jog, Mr. 8. G.

Krishnamacharar, Raja Bahadur G.
Lalchand Navalrai, Mr.

Maswood Ahmad, Mr. M.

Misra, Mr. B. N,

Mitra, Mr. S. C.

Mody. Mr. H. P.

Muduhiar, Diwan Bahadur A. Bama-

swami,

Murtuza Saheb Maulvi
Sayyid.

Neogy, Mr. K. C.

Parma Nand, Bhai.

Puri, Mr. Goswami M. R.

Rajah, Rao Bahadur M. C.

Ranga Iyer, Mr. C. B.

Reddi, Mr. T. N. Ramakrishna.

Roy. Rai Bahadur Sukhraj.

Sarda, Diwan Bahadur Harbilas.

Sen. Pandit Satyendra Nath.

8ingh, Mr. Gaya Prasad.

Sitaramaraju, Mr. B.

Thampan, ilr. K. P.

Uppt Ssheb Bahadur, Mr.

Wajihuddin, Khan Bahader Haji

Yamin Khan. Mr. Muhammad,

Bahadur,

NOES—41.

Abdul Hye, Khan Babadur Abul
Hasnat Muhammad.

Acott, Mr. A B. V.

Allah  Baksh Khan Tiwans, Khan
Bahadur Malik.

Amir Hussain, Khan Bahadur Baiyid.

Bajpai, Mr. G. 8.

Clow, Mr A, G.

Dnlal, Dr. R, D.

Dutt, Mr. G. 8.

Dutt, Mr. P. C.

Fox. Mr. H. B.

Ghuznavi. Mr. A. H.

Grant, Mr, C. P.

Gwwnue. Mr. (. W,

Haig, The Honourable Sir Harry.

Hezlett, Mr. J.

Hudson, Sir Leslie.

Jamex, Mr. F. E.
Jawahar Bingh, 8ardar Bahadar °
Bardar. ‘
Joshi, Mr., N. M.
Lal Chand, Hony. Captain Raso

Bahadar Chaudhri,
The motion was negatived.

|

Leach. Mr A G,

Mackenzie, Mr. R. T. H.

Metcalfe, Mr. H. A F.

Miller, Mr. E. B

Mitchell, Mr. D. G.

Mitter, The Honourable
Brojendra.

Morgau, Mr. G.

Mukherjce, Rai Bahadar 8. C.

Noyce, The Honourable 8ir Frank.

8ir

Rafladdin = Ahmad, Khan Bahadur
Maalvi.

Rau. Mr. P R.

Ryan, Bir

Thomas.
8chuster, The Honourable Sir George.
8cott, Mr. J. Ramsay.

Beaman, Mr. C. K.

SBher Muhammad Khan Gakhar,
Captain.

Bingh, Mr. Pradvumoa Prashad.

Smart, Mr. W. W,

Smith, Mr. R.

Tottenham, Mr. G. R. F.
Vachha, Khan Bahadur J. B.

Mr. Deputy President (Mr. R. K. Bhanmukham Chetty): The question

*“That a sam not exceeding Rs. 81,294,000 be granted to the Governor General i
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1934, in respect of ‘Taxes on Inocome’.’

The motion was adopted.

The Assembly then adjourned till Eleven of tke €lock on Tuesday, the
7th March, 1988.
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